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projoct was clcared by the Planning Com-
mission and the work was taken up by tbe
Ministry of Railways from the samc year.
The work was assured to be completed in the
year 1989-9Q, Although it is 4 years since
commencement, the Centre’s share to this
Piuo is only Rs. 14 crores at an average of
R3. 3.5 crores a year. With such a meagre
sllotment of funds, the project cannot be
completed within the specified period. At

present, the cost of the project has also

escalated 1o Rs. 110 crores. The Ministry of
Railways have now suggested that the
Goveroment of Tamil Nadu may share the
cost of the project. The funds for Calcutta
Maetro and the Circular Railway are met by
the Centre only, 10 the erxtent of Rs. 90
crores per year and the West Bengal Govern-
ment have not shared any amount at all and
have also not been asked to share at all.

The Tamit Nadu Govemmcni have al-
ready given the required land worth sbout
Ks 20 croces free of cost as their share.

I, therefore, request the Government to
allot at least Rs. 20 crores or Rs 25 crores a
year. Then only, the work can be completed
within the specified time. it would no doubi,
give much relief to the travelling public of
the Madras city.

DEMANDS FOR GRANTS, 1987-88
— Contd,

{English)
Miulstry of Home Affairs - Conid.

MR. DEPUTY SPEAKER : Now, we
g0 to the next item, namely, further discus-
sion and Voiiog on the Demands for Grants
uader the control of the Ministry of Home
Affairs,

-

Now, Shri Shiv Prasad Sahu to continue.

{Transiation)

SHRI SHIV PRASAD SAHU (Ranchi) :
Mr. Deputy Speaker, Sir, yesterday I was
telling you about Chhota Nagpur which is a
backward area of Bihar, I was telling you
about the refugees but could wot complete
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my speech. Therefore, 1 will start from that
point. 1 want to submit that under CCI,
which is a coal project, 69045 acres of land
bas been acquired. This land consists of NK
area, Darbhanga House and Ranchi area.
Under this land, acquired for CCL, Chandva
of Palamu district is also covered, 536 acres
of land has also been acquired in Balu Mar
Machhatarpur. 4205 acres of land has been
acquired near Chakis also. In Mabhuwa
Milan which comes in Palamu area, 1726
acres of land has been acquired, but come
pensation has not been paid for several lands.
In addition, Tate Company has acquired
thousands of acres of land for mining iron
ore. In Dhanbad district, land of Adivasis,
Harijans and Non adivasis in being acquired.
This is resulting in making the people of
Chhota Nagpur refugees. Majority of the
people there consists of Adivasis Earlier,
there was a provision that when s land upto
3 acres is acquired for coal mining, 1 person
from each family will be taken into service,
But now this arrangement hss been dispensed
with and no one 13 being taken into service.
People from outside are being recruited in
the coal mines. In this way, lakhs of
Harijans and Adivasis are not getting
employment, Non-Adivasis are being settled
tbere. Similar position prevails in Singh-
bhum and Dhanbad also. There also a
large number of refugees have come. I would
fike 1o give certain examples in this regard.

The factory in Hatia is very old and is
the biggest in Asia. At the time of ioaugra-
tion, the late Pt Jawabarlal Nehru had said
that this is going to be one of the most
important factories in the country and the
sons of the soil who have given land for this
factory will be given priority in the service.
At present, around 20,500 workers are
employcd there, out of which just sevemn or
seven and a half thousand people belong 1o
that area. You can enquire about this posi-
tion. You can find that even today 528
persons are still there who had been displac-
ed and to whom Shri Nebhru bad given
assurance. You can yoursell see whether this
is not injustice with Chhota Nagpur ?

70,000 acres «of land is going 0 be
utihised for Coal Mining. It is a rule in
Adivasi areas tbat there land is not sold The
Adivasuis, which arc being displaced in Chibota
Nagpur, do get money as compensa'ion, but
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_ when they go for purchase of land, they will
not be able to purchase it. Earlier princely
rolers used to be the Zsmindars. Bat after
the ensctment of Ceiling Act, people disposed
of there land after keeping with them 29
acres or 30 acres as has been envisaged io the
law. What will these people do with the
money ? They will waste some money on
drinking and the remaining money will also
be spent on infructuous activities. This is a
strange situation which prevails in our ares.

This is happening in other areas also.
Therefore, the Home Minister should ensure
that 1 person each from those families whose
land has been acquired should be taken into
setvice and they should be allotted land in
licu of the land acquired.

(English]

SHRI S. JAIPAL REDDY (Mshbubna-
gar) : Do we have a Cabinet Miniister for
Home ?

MR. DEPUTY SPEAKER: That you
all know. Why do you ask me such

question ?

SHRI SOMNATH CHATTERIJER
(Bolpur) : We thought he has also, been

changed, These are many changes :

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, ?UBLIC‘
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : Where is your leader
missing ? You bring you leader. Then 1 will
bring my leader.

-SHRI HAROOCBHAI MEHTA
(Abhmedabad) : Il it is not taken care of in
time, it. will lead to tribal uorest. This is
very mn.eh relevant.

{Tronslation)

SHRI SHIV PRASAD SAHU : Ouge
thing more also I want to submit. In
our area, there are two districts, namely,
Ranchi and pslamu from where around 2.5
lakh people leave cvery year in search of
their livelihood because of unemployment
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* and starvation there. There will fict be a

single place in the entire world from where
such a large number of people may be
leaving for their livelihood. The contractors
lure them of paying higer rates -for working
in brick kilns but they do oot pay the
promised rates. They also misbehave with

the womenfolk of these labourers. 1 will che
examples from the papers. The Home
Mipistry should note this.

[English)

MR. DEPUTY SPEAKER : Please be
brief. Yesterday you have taken 6 minutes.
Now you bhave taken S minutes. You have
taken 11 mioutes. How many more minutes
will you take ?

{Tm:tarlo;]

SHRI SHIV PRASAD SAHU: Mr.
Deputy Speaker, Sir, I am speaking on such
an important topic and | am not being
allbwed 1o speak. Yesterday, 1 spoke for one
minute and now | have taken 2 10 4 minutes
and you have started ringing the bel!. Allow
me to speak for 10 minutes.

In Azamgarh on 30 March 1986, 10
bonded laboorers were traced.

On 21 March 1986, bonded labourers
were found out by Lohardaga police and the
Deputy Commissioner.

2 girls who had been kidnapped from
Ranchi were traced in Kanpur,

8 bonded labourers released on 28
March. 1986 from brick kilns and two

persons arrested.

Because of atl this, the people get displaced
and the other parties take undue advanlage
of this situation. Due to ecaploitation, the
situgtion in Chhota Nagpur is becoming
explosive. A powerful agitation will be
started against ‘the exploitation of the
adivasis. This explosive situation should be
checked and attention should be paid to
their problems. At present, cerlalo self-styled
leaders in Kolhan region of Chaibasa
district are preparing to go to London for
gotting support for a separate State and for
this puapose, they arc coliecting funds =lso.
The iron ore mine owners—small as well as
big—are helping them. 1, therefors, request
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that the resentment and dissatisfaction amiong
the poople in that areas on a large scale
should be removed. One other reason for
their resentment is that those people have

been fequesting for quite s long time for

layipg broad gauge linés in that area. They
arc demanding railway line between Ranchi
10 Lobardega and Tori and from Ranchi to
Hazaribagh via Kodarama. Both these
regions abound jo bsuxite reserves and coal
reserves. Hiodalco of Birla Brotbers want
to instal, with the collaboration of Bibar
Goveroment, a Rs. 400 crores Alumininm
plant based on bauxite in Lohardaga
district but is reluctant to do so as there is
po rall faciliity In that arca. If this lioe
is laid, the standard of living of the people
of the area wiill be improved and the local
people will get & opportunities also.
Therefore, this demapd must be met,

1o our arca, loans are alsc not made
available under IRDP and RLEGP. They do
not get oxen and goats without cash payment.
ln the plateau regions Block Officers are
relcttant to go So [far, drinking water
facilitics bave also not been provided. This
problem should slso be tacklied by you.

Lastly, ! would like to tell you that the
funds provided under Tribal Sub plan are
diverted to other items. I would like- to
submit that it should be ensured that the
funds meant for Tribal Sub-plan are in po
case diverted,

In cur area, policc bas been given so
much power that it has become destructor
instead of protector. Therefore, there is
noced to bring improvement in the Police
Department. Adivasis, Harijans living in
Chhota Nagpur should not be tortured. In
our region thers is one¢ more community
living, namely, Muslim Ansari. They
bad fully participated io the freedom
struggle. Their condition too is pitiable
powadays. I request that the way Govern-
ment helps Harijan Adivasis, it should, in a
similar way, help our Ansari brethern also.

With these words 1 Conclude.

{ English)
SHRI SOMNATH CHATTERJEE
(Balpu 1) : Mr. Deputy Speaker, Sir it s

&

Homa affairs

significant that when we_ are discussing the

Demands for Granis relating to  fhe
Ministry of Home Affairs, not ooly the
homes of & vast number of pnopk in large
areas of the country wure jnsecure but the
very foundation of our constitutionsal
structure has received a severe joR by ‘the
misuse and abuse of its provision by the ruiing
party and particularly by the Prime 'Ministér.

Sir, 1 must pay my tribute to the
people of Kerala and West Bengal that
they bave clearly repudiated the politic
of castelsm, communslism,  reaction,
opportunism and inexactitade. And they
bave massively voted in favour of
progress and stability and for secularism.
They bave defeated the Congress-I in no
uncertain manper, and this appears to be
the only redeeming feature in the all-
pervading darkness in this country. We
have witnessed recently with grest anguish
and dismay the decimation of wvaluebased
politics in this country and the dilation of
the Consitutional obligations on the part of
oune of the highest diganitaries of the country.
Opportunism and arrogance bave npever
been seen to be greater hallmarks of the
functioning of the Government than they ure
now. The country has been internally never
more weak and strife-ridden than at present.
Forces of secessionism, disunity and
fundamentalism are holding the country to
ransom. The weaker sections of the
communily are at the receiving end, and the
forces of communalism and disuption are
baviog a field day in different parts of the
country. The Central Government cannot
absolve itsell of its obligation to the morams
that we find ourselves in today.

Punjab is still io doldrums with lnnocent
lives being lost cvery day. Assam is also
having tremors of different kind and in
Mizoram the demand for Greater Mizorad
is becoming more and more strident every
day. In the Darjeeling district of West
Bengal, due to the cussedness and inability
of the Central Government to understand
the dangerous implications of the so-called
movement started by the GNLF and due to
their almost infantile desire to embarrass
the  State Government, they have
created ‘2 volatile E!tuauon which can otily
create further destabilisation in our country

and disunity among the people,
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Specially after the recent Siate Assembly
elections, the question on propec evaluation
of the Centre-State relations has become of
great imporiance. The demand for decen-
tralisation of powers is for "ordered and
equitable development of all the States of
this country. Greater power 18 not asked for
by one State or the other. It is for the
country as &8 whole. The State Qovernments
canpote be treated as fiels of the Central
Government and apportionment of Central
resources cannot be equated with distribution
of largesse at the time of clection for the
purpose of making electo-al gains. The
progress of different States cannot be made
dependent on the ipse dixit of an immature
and parusan leadership at the Centre. We
demand not only that tbe Sarkaria
Commission’s Report should be obtained
and published as soon as possible, but
immediate steps should be takea for a
meaningful dialogue between the Centre and
the State Governments so that the urges and
aspirations of the people of the different
States in this country can be realised and
the progress of the different States is not
restrained or muted because of lack of
adequate distribution of resources. In this
contxet I canvot but reler to the recent
spectucle—1 use that word deliberately,
almost & spectacle—of the Prime Minister
deScending upon different States and makiag
promises for distnhuticn  of  largesse,
distribution of favours only at the tune of
election for the purpose of electoral battle.
Such promises and using of resources of the
Centre, | mean resources available to the
Centre for the entire country, for the propose
of giving grace to the voters is the most
reprehensible conduct on the part of the
head of the exccutive in this country We
cannot but protest at this dangcrous trend
intended to pollute the very fabric of the
fiation. .

Recently we have seen another dangerous
tendency which has also  substantislly
weakened our cestitutional febric. The proper
interpretation  of  Article 78 of the
Constitution has become very important. We
don’t want the highest functionaries of the
country —when there is a written Constitution
to regulate—to be under cloud. The
conflicung versions coming on a particular
fssuc and the application of the constitutional
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provisions in resolving that issue i» not being
allowed to be taken recourst to and as a
result the whole country is in doubt as tg
who is speeking the truth. Such a situation
has never arisen in my humble experience
in this country during 40 yecars of our
independence and today the topmost people
in the country has to show his bonafides to
the people, but the people are kept in dark.
This is a very dangerous trend. | know there
are inhibitiops ip referring in greater detail
what I intended to say. But I am sure Sir,
you and the Hon. Members appreciate what
I bave been trying to empbasize on. It is
necessary to have a proper approach in the
matter. Nobody should think himsell to be
above the Constitution, however powerful be
himself thinks to be. Nogody should try 1o
depigrate others becaute cach one has been
assigned a very important role in  ouor
constitutional set up.

Sir, the Gorkbaland issuc 1 must come
back once more. There was a great fanfare
in projecting the so called reasonable
attitude of the GNLF people in suspending
their agiration for about two months from
second or third of Februasry until the election
was over, But,Sir we had expressed our reser-
vations, our apprehensions that this was not
a geonuine withdsawal or suspension of the so
called agitation which has been mostly
vivlent Hundreds of houscs have been burnt
down, prople have beren killed - people
belonging to thal particular community wir,
Nepali speaking people who have not cowed
down (o this dangerous and divisive
movement —the demand for separation of
the Darjeeling district and the necighbouring
arcas from the State of West Bengal,
Although they sre poor people of Nepali
origin, they have been buichered. People are
not allowed to exercise the:ir ordinary rights
and thewr very valuable nights of voting. In
the name of boycott of clections they ically
let loose & reign of terror.

The Prime Minister has said repeatedly
and | koow the Ministers here will also
reproduce ad nauseam that well we have
said that Bengal will oot be divided, why
arc they bothered. But what is the contri-
bution of the Central Government except
assigning a portion of the para-military
forces that we bave demanded. Has
there been any political approsch on 'tm

-
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part of the Central Government to contsin
and liguidate this so-called demand for s
separate State ? Is the action of the Ceniral
Government in keeping with what they have
said or are they practisiog what they are
preaching 7 As & result the situation is still
very very serious. We¢ have always said as

weo have said io so far as other divisive -

movements in differept parts of the country
are concerned that you cannor deal with it
only administratively. You have 1t deal
politically with such movements. Well having
confabulations at Delhi with the so-called
leader of the so-called GNLF movement and
treating them with all the facilitics herc
available ot Delhi they go back as if 1hey
are heroes haviog a standing in Deihi. That
is the impression with which they go and
say why are you bothering ? We are wailing
only for the election. Once the eleciion is
over, our State will come. That is why they
put up banners welcoming the beloved Prime
Minister when be visited Darjecling and at
the same time shouted ‘Jvoti Basu
Murdabad’. That shows how they are made
10 feel that their friends are in Delhi and
not in Calutta or in the rest of West
Benga! Theirfore, having [riends o Drelbi
who are putting out sympatheuc approach in
the mafter which I8 encouraging them.
Now we know (he Central Government o1
at fcast the Prime Minister's votion of what
is aoti-national. Who is aoti-pational
deponds on the basis of his electoral
prospects. That 1s why Dr. Farooq Abdullah
who was dubbed as anti-natiopal is now one
of the cohorts of the ruliog party and the
Congress (I) becomes the junior partner of
the Farooq Abdullah; National Coonference
party. That shows bow om the basis of
electoral prospects the sttitude towsrds a
particular movement or a particular person
changes. It is notl on the basis of priociple or
coopviction. Here also the studied and
contrived attitude of not admitting that the
movement is against country's interests,,,

THE MINISTER OF STATE IN THRE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSINOS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P, CHIDAMBARAM): Will the Hon.
Member clarify whether in the manifesto
they dropped the word ‘anti-pational’ or pot?

SHRI SOMNATH CHATTERIJEE : Mr.
Deputy Speaker, Sir, we do 0ot want to

D.G. 81-88—AMin, of 282

Homes Affairs :
escalate the sitvation and we have kept to
the understanding that was arrived at between
the Chief Minister and the Prime Minister.

- That does pot mean that we have never said.

Our Chief Minister has repeatedly said that .
the appeals and letters to. the Héads of
foreign States must be withdrawn and when
it was reported by the Central Government
on the information available to Shri Buta
Singh that they have expressed regret for
writing those letters and they do not wish to
rely on that there is no question of with-
drawing it. For the time being that was not
re-emphasised but we have always szid
throughout that their attitude has been
sgainst the interests of the pation and we -
maiotain that. It is not 3 matter of playing
with words only. It is a matter of country’s
interests. We are ol bere discussing
grammers, semantics, any verbal jugglery.
This is the future of this country. This is
the result of their functioning. Their own
report says that. What is the situation in
this couniry 7 Can the Home Ministers of
this country say that you are living in an
ideal situation. They themselves said during

the period under review. 1 am reading from
their report :

‘‘Fissiparous, communal and desta-

bilising forces continue to plague same
parts of the country.”

Their own report says so. If they want to
sbut their eyes to the problem and try to
scorc the debating point, well they are
welcome. Then the people will judge them
at a suitable time as they have judged in two
States a few days back.

Thecefore, I would urge upon the Central
Goveroment to treat this matter with utmost
scriousness Do pot try to give any quarter
to these people. Let them not have an
impression that they have” an ally in Delhi
who will help them, although the demand
is treated to te not in the interest of the
nation. The Central Government has said
that there will never be a division of Bengal.
Thaok goodness, the people of the States
have sent them to limbo, of gblivion.

That is why the result of the election has
not been for the creation of the Gorkhaland.
Sir, in yesterday’s papers, you would find
that Ghising has declared that they will
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start a vielont agitation, that they will declare

& war for the purpose of achieving Gorkha-

land. I would like t0 know what is the
reaction to Mr. Ghising’s threat in Delbi.

Sir, the otber situation which Is causiog
the greatest concern in this country is the
communal situation. The Prime Minister,
while replying to the debate on the Presi-
deot’s address, was very strident in his
denouncement of communal politics. He said
that there should not be a mixture of religion
and politics. But who has been praciising
that ? Today, these statements, these appeals
aod the apcoches from the Congress Party
&nd particulary from the Prime Minpister, who
is the Jeader of this Party, are not taken
scriously by the country. While you are
depouncing communal politics here, you are
eponly entering into allisnces, froots and
Gighting eclections along with those very
forces in Kerala. Opealy you are doing All
sorts of obscurantism, fundamentalism,
yeligious fanaticism arc being encouraged for
the puepose of winning an clection.

Sir, what is the attitude of this Govern-
ment towards the Babri Mosque-Ram
Janambhoomi problem 7 What we witnessed
here, they are loudly claiming—some funda-
mentalists’ Organisations belonging to the
minority community—that * they have been
able to bold the largest gathering of Muslims
in the capital of Iadia. They are very proud
angd what sort of spcoches where delivered
there 7 What we have read in the papers 7
Now who is responsible for aH this 7

You are pampering the commuoalists
there in Kerala. You arc cntering with
clectoral arrangements for scats when it
suited you. You are having eclectoral atlian-
ces with UDF.

Sir, what is the communeal sitvation ?
How many riots are taking place 7 These are
the figures. 1 have no time to read in datail.
From Ist of January 1986 to 31st October
1986, 92 persons kiled in Gujarat (in
Abmedabad alope 67) due to commubal
disturbances, 10 in Bihar, 5 in Karnataka,
Madbys Pradesh: 8, Msharashtra : 10,
Uttar Pradesh : 37, West Bengal : nil. 'I‘his
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is the situation. Now itis heing said that
Abmedabad is going to be the Beirut of our
country. There the people are fighting on the
basis of degrees of backwardoess and job
reservation, The copnmunal rigts are taking
place; the weaker aections of the people in
this country are being torturted and repressed
and you are here all the time bosy in
distributing mythical largesse to the peoople
of this country for the purpose of voics.

Merely, saying would not do. The
Central Government bas to give tbe leader-
ship that the religion and politics would not
be permitted to go together. This s a very
serious situation and I would request the
Miaister 10 categorically state the position
of the Ceotral Government with regard
thereto and what they are really doing to
cootsin that,

We are hopeful after the 9th March
ali-party coavention at Ludhiana that the
siluation in Punjab would improve and
that the people of Punjab would stand up
against terrorism and the activitics of seces-
sionists. It is, tberefore, necessary that we
must streogthen the hapnds of the Barpala
Government there. Unfortunately, the report
of the Mishra Commission, to say the Jeast,
bas been most unsatisfactory, and it has been
tejected outright. Specifically, it has been
found that pineteen Congresaman, workers
or leaders, at the lower level had instigated
the riots and they have been fouod guility
for participatiog there. 1 would like to koow
in a lirtle greater detarl as to what action
bas becn acimally taken snd what progress
bas becn made by the subsequent Commis-
sions in this regard.

The other point is with regard to Assm.
The problem is still there. Mr Goswami will,
no doubt, speak for it, but, as] said,
tremors are still felt. The accords in Puonjab
bas not besn fully implemented which is
creating resentment among the people. What
is the good of enierting into accords which
ase not implemented 7

So far as Punjab is concerned, without
full and hosnest implementation of the
accord, there cannot be any real attempt to
changs the situation. In Assam also, the
fecling ls that the people bave been taken
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for a ride and the accord is only on peper,

The part félating to the seiting up of
refinery has not been implemented. Now, of
course, the Government is busy with the
elections in Haryava and Karpal bas been
promised that. With the blessings of Tatas,
they have been promised a refinery at Karnal
because of ths elections. It is another aspect.
It is very very onfortunatle for the country
that the Flection Commission's wishes to
have the clections simultaneocusly in Haryana
could oot be carried out because this Gevern-
meot was pot willing to face the clectordte.
This is denuding the position of the Eleclion
Commission and we object to that.

Sa far as the rehabilitation of the
refugees is coocerned, just before the clec-
tions many promises have been made to
woo the refugee voiers in West Bengal.
Suddenly, just before the clections, by
deviatirg from =sll norms, and conduct
during an clection campaign, the Prime
Minister of this country issues from here a
diktat or farwa that all loans sre written off,

13.00 bhes.

Land will be given on frechold basis and
all that. Out of the package of Rs. 684
crores, Rs. 93 crores will be otilised for the
purpose of granting this frechold land. We
were informed that this Rs 93 crores has
been reduced 10 Rs. 38 crores. Again, jost
before the elections, it became Rs. 83 . 4
crores. We do not know, what is the figure,
I am sure, it has all evaporate like the
balance amount of Rs. 6B4 crores which is
all on paper, on posters, on T. V. and on
Raido only, but this money nobody is going
to see. I weuld request the Hon. Minister
to tell us, what is their real intention about
the rehabilitation of the refogees from East
Pakistan, which have been treated ina
different manner, in & step-motherly manner,
than the refugees from West Pakistan. We
demand that the West Bengal®s demand for
Rs. 750 crores for their proper rchabilitu-
tion, oo the basis of a report which hax atso
been submittéd Bere—a report preparéd by a
very distingufsthed political leader, as the
head of a Commitiee, Wumely Shri Samar
Mol herjee— thist report should be accepted
and that money should be made available so

Home Affatrs

that there may be proptt rehabifitation, pot
s plea of rebabilitation, just to get votes. .

Therefore, 1 am sdrry, 1 chnnot  Epprove
of the granits of this Ministry, which is miir-
ked by not only Inaction, but action sgainst
the interests of the country.

MR. DEPUTY SPEAKER : Now, wé
will adjourn for lunch -and re-assemble at
2.00 P. M. .

13,02 hrs.

The Lok Sobha adjourned for Lunch
1l Fourteen of the Clock.

— i —

The Lok Sabka re-assembled, after
lunch, ar Five Mlnutes pasi
Fourteen of the Clock

[MR. DEPUTY SPEAKER in the Chair)

DEMANDS FOR GRANTS
1987-88 — conrd.

Minfstry of Home Afatrs— cantd.

SHRI HAROOBHAI MEHTA
(Ahmedabad) : 1 have carefully gone through
the Report of the Home Miniﬁn:nd!.
must at the outset congratulate the Home
Ministry for its achievements in the sphere of
impleroentation of the Punjab snd Assam
accords and bringing ibto existence the
Mizotam Accord and for the stcps taken for
containing terrorist activities in Pubjab,
promotion of communal harmopy and
maiotenance of public pesce and law and

order.

My learned friend Mr Somnath Chatter-
jee was very vocal, in pursuance of bis
professiona! training. But I pever thought
that he would be oblivious, beiag & coh-
stitutional advocate bf eminence like bis, of
the fact that our Comtitution is based on
the Westminster model -of the United
Kingdom, where the King is supposed -to be
only reigning, without ruling. Gurs is sise
a ship which runs in .the nsme of ithe
President, but the captain of the ship is thie
Prime Minister, and the master of the midd
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of the people of India is the Prime Minister,
Therefore, Articles 74, 78 and everything
tender only one interpretation viz. that the
President is bound by tbe advice of the
Prime Minpister and the Council of Ministers.
If there was any doubt— there was no doubt
. and right from Ram Jawaya’s case in 1959
to Shamsher Singh's case, (he Supreme
Court has always supported this position.
If there was any doubt, that was dispelled
by the 46th Amendment of 1976, which
said" that the President shall, in exercise of
his functions, act in accordance with such
an advice. This Westminister model of our
Constitution cannot be lost sight of while
appreciating the constitutional position in
our country.

My learned friend also gave credit to the
Kerala and West Bepgal voters for haviog
rejected, according to hiol, something which
was a partner with communal forces. But
my learned friend did not refer to Jammu
and Kashmir where, through a combine of
National Conference and the Congress, the
people have defeated the fundamentalist
forces in Jammu and Kuashmir, Why should
my learned friend Mr, Chatterjee forget—if [
am not incorrect— that as early as in 1967
it was the Communist Party (Marxist)
wbich brought the Muslim League to power
as a partoer, for the first time in Ind:a in
Kerala ? So, the credit for bringing to power
what was characterized by my learned friend
as 2 communal forec goes to my learned
friend’s own party.

SHRI SURESH KURUP (Kottavam) !
The Congress Party brought them in, in
1960.

SHR1 HAROOBHA! MEHTA :1] am
also thankful to the Government for remin-
ding the State Governments about the pced
to follow scrupulously the 15-point directive
given by late shrimati Indira Ggndbi and
rovised from time to time. In October-
Docember last year also, Government of
India asked the State Gove:nment to be
_more vigilant on the communsal front,
because on that front I think everything is
not quite quiet. Let usbhave 8 glance at the
1986 figures. Some of them were referred
to by my learned friend, Mr. Chaltesjee :
174 lives were lost in communal riots in
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India, and Rs. 7 crores worth of property
was lost, To it, Gujarat alone contributed
92 deaths—and 1 am not proud of it—and
U. P. 37, Karnatake 20, Maharashira 17
and Bihar 10. '

SHRI S. JAIPAL REDDY (Mchbub-
nagar) : The land of Gandbi ji.

SHRI HAROOBHA! MEHTA : Even
the Janata Party-ruled Karnataka State is
pot free from communal riots. Let iny friend
Mr. Reddy note.

The Communa! issue. therefore, is at
once the most imoprtant issue thal bas to
be dealt with. The Home Minister had to
advise again, as [ learn from Hindustan
Times of 22nd March, that the States
should evolve a geoeral policy for limiting or
controlling  religious processions during
festivals and communally-sensitive pericds.
It was issued earlier, but the Goveroment
thought it npecessary 1o .re-issue it. That
shows how sometimes State Governments
arc insensitive to the very healthy directives
from the Central Government.

Issuc of religious places, irrational ques-
tions and issues hike religious processions,
cows, any protext, cven kite flying or cycle
clash come intoc handy by those communal
elements who wart 1o spread communal fiots
and thereby to ride for power. From
Abmedabad to Apant Nag: it has been recn
that communal forces are trying to come into
power of to get & majority vOtes oo the crest
of post-riot situation; and this is nO surprise,
because | know in Abmedabad even in the
Municipal Corporation elections, BJP openly
raised slogans that in order 10 protect Hindu
civilization vote for BIP. If this is the
approach of a Political pasty, vote for BIP in
order to protect Hindu civilization or vote
for BJP in order to protect Hindu Mauon
findus; that means that religion is utilized by
a particular party in order 10 come 10 power
or to get a majority votes. After all, some-
times, we find, whether it is Babri Maszjid or
it is Ram Janam Bhoomi, mandirs and
mosques are made the target, made an object
of communal strife. Can we not persuade
people not to do so ? Whetber God is the
creation of a man Or a man is the creation
of God, is a matter of debate. However,
cven smong those who consider that man is
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the creation of God, there is no doubt that
tempies and masjids are creation of a man.
So, for protecting the creation of a man,
why should you kill the creation of God ?
But that has been happening throughout
India; whether it is UP or Ahmedabad.
Provoking sentimeots ir the name of Ram
-Janam Bhoomi or in the name of mosgues,
all these things are really fanning up dvisive
forces in India. Thercfore, ultimately, we
should not forget; whether it is a mandir or
8 mosque, it is not 8 creation of God. Man-
dirs are of Birlas and mosques may be of
Babar a ruler, If they were really seen as

the abode of God, they would not have,

quarrelled with each other like this. Many
things are said sbout the origin of some
teligious places bere or there. In fact, the
Organiser Weekly has ecumerated about 300
places where, according 1o thenr, there were
temples and now there are mosgues. Shall
we gC on turning the pages of the history
back in order to unicash communal forces,
in order to divide our peaple further in the
name of religion and culture 7 Why should
we not spy thet o scositive issuc hike Babri
Masjid or for that matter Ram Janam
Bhoomi should be settled amicably 7 Of
course, | must say in this regard that the
goverament also shouid shed inertia if there
is any, wheth:r it is UP or anywhere
elsc, since any inertia on this point will be a
dangerous thicg Governn:ent should actively
take interest and call Hindu and Muslim
leaders from sll sides and persuade them not
to raise communsl  bogiy in the name of
mandirs, masjids and God; and if necessary,
decide issues by a tribunal, We can also
cansider certain other formulations on this
behalf.

After 8ll, what happened prior 10 15th
August, 1947, was beyond our means.
There were some Hindu rulers or some
Muslim rulers or foreign rulers before whom
people had no say as there was no democratic
set up. Thercfore, what happened during
that period cannot be made a matier of
strife. Some line has to be drawn. If some-
thing had happened before 15th  Auvgust,
1947, should we rake it up ? That is a
Question which we should ask in the interest
of communal amity. Of course, where
disputes have already arisen., they must be
settled peacefully, by an amicable settlement;
if necessary, by means of appoiniment of a
tribunal to go into them. But no communal
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dispute should be allowed to be raked up on
the basis of any religious place; that should
be our firm view. An average Hindu or an
average Muslim is not communal. I am of
the firm belief that most of our people are
ardently desirou$ of living in peace, to work
in conditions of iranquility and to uphold
the unity and integrity of the country. But
there are altempts, motivated attempts by
some political forces and other forces to fun
communalism,.

Several Post-mortem examinations have
been undertaken through commissions;, whe-
ther it is a Ready Commission or whether it
is a Madan Commission, in order to analyse
riots after they have taken place. So, by
now, the goveroment muost be very well versed
in anutomy of a typical riot. 1 think, there-
fore, it is high time that the government

‘should be able to effectively guide how to

prevent communal riots and not merely to
make a8 post-mortem.

Communal riots, after all, cut at the very
fabtric of our unity and integrity of India.

1. therefore, submit that cffective steps
should be taken in order to prevent riots and
any communal violance or communal propa-
ganda should be curbed. In fact there exists
on the statute bock, Section 153-A of the
IPC. But I want to hnow from the Govern-
ment, how many sactessful prosecutions have
been made undzr Szction 153A after the 15¢th
August 1937 7 Not many.

SHR] SURESH KURUP: Not even
ont,

SHRI HAROOBHA1 MEHTA: Not
many. Of course, the courts also some times
are not anare of the social needs and so the
prosecutions also fail.

Even our media also is not sometimes
helping I am templed te quote no less an
au'hority than the Editor of Mudern
Review about what our media does Mr.
Ramananda Chattetjec, wrote in January
1928:

““Though Indian-owned and Indian-
edited journals cannot cause war, they
can, neverthless, foment inter-com-
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munal hatred and thus jeopardise the
progress of the country.”

This was in 1928 and in 1987 | am not
very happy to say that the positiop is not
much different.

The Press Council has also'not been very
successful in this matter. It wakes vp when
some journalist is arrésted but under the law
of the land it has no seriousness to go into
the question of examining whcther any news-
paper has been provoking communal strife,
It has not been successfal in Gujarat in
checking several Gujarathi newspapers from
propagting communal pews and views.

The Television and R :dio can also of
course contribute in this maiter Religious
processions arec projecied on  TV. The
Ramajanmabhoomi proce s on was recently
disiplaved very prominenthy by Television by
the news cast of Ahmedabad TVY. 1 do not
koow whether religious events, having 8
communal angle: should be shown on TV
only because of the popul -tion figires.” This
practice should be stopped In this case, )
know that this is not quite within the Home
Minister's purview. But the Home M nistry
should be able 10 coo-dinate with the 'nfor-

mition and Broadcasting M nistry to see that’

TV does not become a medium of communal
propaganda. Even the display of our religi-
ous festivals adds some communal colour,
Other communities suffer injustice because if
you give more time to one cpmmunity alone
sav of the Hindu community it may not te
so in the crse of the Chritian or Muslim
communily, [t may create <ome feelings.

It ic therefore time that the Central
Government takes effestive steps to curh
‘ecommunilism and -assure that the very senee
-of security to the minorities is not jeopardis-
ed by any communal front,

There is annther imporiant matter There
is another deve'opment now a-days in Guja-

rat in the name of Kisan Sa~gh. There are

8ome economic demands bike reduction in
clectricity tariff etc. Their demands also
inciude some against our busic national
policv. of agrarian reforing. They have
dgemanded scrapping of Agriculture land
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ceiling and Urban Land Ceiling, and even
demanded indirectly that-the minimum wage
for agricultural labour should be removed
and they have even demanded scrapping the
Prevention of Fragmentation and Consolida-
tion of Holdings Act (Bombay Act).

The Government should take drastic
action 10 curb these communal elements
immediately. It has taken casteist turn, as is
clear from their attacks on backward class
leaders, This agitation is attended by violence
including assgults on Sbri Madhavsiogh
Solanki and Zinabbai Dorjee but 1 am told
that unfortunately those who were respomiible
for the assault on Madbavsingh Solanki are
yet to be arrested. The Police have to be
more alert and should be more vigilant. 1,
therefore, submit that let us 8ll work tcge-
ther in order to banish communahsm from
our country and ensure that our tryst with
destiny is fulfilled.

»

SHRI BIPIN PAL DAS (Tezpur): It is
time to make a brief review of the three
accords signed by the Central Government on
Mizotam, Assam aund Punjab Many people
still question the wisdom of signing these
accords. But by now it has bren proved
beyond doubt that these accords have hroadly
served the great nationsl cause for which
thev were signed The objective was to bring
about prace and normalcy and to put an end

" to a situation of turmoil, insurgency and

terrofism. .

'l

The situation in Mizoram i, more or
less, normal. The MNF has come to power
as a result of popular vote. They are now
responsible for putting an end to insurgency
crmpletely. The Centre will give all kinds of
help for that ourpose and also for the
development of Mizoram. And I hope Mr,
Laldenga will act according to the letter and
spirit of the accord and will play the game
according to rules. 1 am emphasizing this
sentence for the benefit of the Home Ministry
because 1T know Mr, Laldenga® past, If he
fails, he will have to face the consequences,

In Punjab the people have clearly voted
agrinst terrorism and the Akall Pary has been
clected to .power. Mr. Barnala is trying to
put, an end to terrorism. The Central
Qovernment has fully backed him. All partics
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bave supported bim. And the whole nation
is behind him. It is true that terrorism in

Pupjab has not come to anenc today. It

cannot be said that it is on the run. But I
would like to submit that certainly terrorism
in Punjab is on the retreat, It is now for
Mr. Basmala and his Government to be much
more vigorous and active and ruthless also if
necessary, to end terrorism for good.

Naow I come to my State. The agitation
has been called off and a six-year long night-
mare has come to an end. That is the
achievement of the Prime Minister, The
leaders of the agitation have been installed io
power by the people of Assam. Now it is for
thent to solve the foreign nationals problem
snd take the State towards progress and
prosperity. But | am sorry to say that the
AGP Qovemmem has so far failed to fulfil
its own promises. -

*SHRI ATAUR RAHMAN (Barpets):
What about Congress in 40 years ?

SHRI BIPIN PAL DAS : | am referring
10 the accord and the AGP Government. 1
. am not referring o earlier Congress Govern-

meot.

Let me cite some instances. The accord
mentioped about the revival of Ashok Paper
Mill. But it is yet 10 regain its bealth. An

IIT was proposed in the accord. But the
Assam Government has not yet been able to

select the site and send the proposal to the
Ceotral Goveromeat. lo terms of the accord,
the Prime Minister _subsequently offered a
Central University in the Brahmaputra

valley.

SHRI S. JAIPAL REDDY:lamona
point of order. I do not know whetber the
performance of the Government of & State
can be discussed and commented upon in
this House.

MR, DEPUTY SPEAKER : He is telling
about thé accord, He is not referring to the
law and order situation in the State.

SHRI BIPIN PAL DAS : | am discussing

the Assam accord. In terms of the accord, -

the Prime Minister subsequently oﬂ‘ere.d a
Central university to be established in the
Brahmaputra valley. But again the AGP
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Government has not sent any proposal either
to the UGC or to the Central Government
80 far in this regard. Regarding the new -
refinery, nothing has been settled even now.
-Even the site has not been selected. =

There are evictions in terms of the
accord. I fully support eviction operations
against illegal occupants or encroachers on
Government and forest lands. There can be
00 doubt about it. My Government supports

_it. But .in the process lot of in buman
Activities are going on. Harassment is gong '
on, Those who are evicted if they are Indian
qtimns, they should be re-settled and rehabi-
litated, That is the responsibility of the
Government. That has not been done, In

* the name of evictions, I appeal 16 the Govern-
ment of Assam not to harass and torture the
people by these operations.

»

SHRI DINESH GOSWAMI (Guwabhati) :
1 think, this is pot a part of the sccord.

SHRI BIPIN PAL DAS : Eviction is a
part thereof.

SHRI DINESH SINGH (Pratapgarh) : 1
will reply to all the three points, In fact,
I will point out that all these three points
which bave been said i.e. Ashok Paper Mill,
IIT and refinery, the fault lies totally with
the Central Government. Unfortunately, my
learned friend bas not been properly briefed
oo these issues, 1 do not mind to reply about
evictions also. But 1 think, the eviction is
not part of the accord. (Iaterruptions).

SHRI BIPIN PAL DAS : I do not want
to enter into a controversy with him at the
moment. .

All I am referring to are the issues arising
out of the accord. In all these matters which
bave been referred to just now, no proposal
bas come to the Central Government so far
and the Education Minister of the Assam
Goveroment himself has admitted to me that
site sclection has not been done. (Inrerrup-
tions),

I am coming to the main point.: The
main point in the Accord was _about the
foreign pationals. The AGP Government has
put all the blame on the Centre for nons-
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implementation of the clauses regarding
foreign nationals. But they have themselves
said that they have not yet completed the
survey for the border road and propose to
start the carth work on the road before the
monsoons. I am going'to read out the state-
ment of the Chief Minister little later. But
there is hardly any progress. The barbed wire
fencing cannot be undertaken before the
border road comes up. Whatever money is
required for the border road, has already
been paid by the Centre but the Assam
Govﬂ'nmgnt is lagging behind. *

Then, Sir, detection and deportation of
foreigo nationals is the main point. Here
agaio the AGP Government says that the
Illegal Migrants Act of 1983 has come in
the way and they bave demanded .some
amendments to this Act. But in the body of
the Accord there is no mention about the
amendment of this "Act. The leaders of the
agitation only pointed out some 'Uifficulties
regarding this Act and the Central Govern-
mant agreed to look into them. That is the
language of the Accord. If they really wanted
some amendments, why did they not speci-
fically record them in the Accord itsell 7
They did not do so because they were in a
hurry to ride on the crest of popular senti-
ments and emotions and to caplure power.
So, in a hurry, they forgot to point out on
what specific points they want ameadment of
the Act aod they forgot that this should be
recorded in the Accord itself.

Sir, 1 do not know what Government's
view is about the ameondmeants suggested by
the AGP Government but I will express my
own view. My view is that this Act is not
an obstacle in the way of detecting and de-
porting forcign nationals. Lot me rcid a few
lines from a statemeat made by the Chief
Ministr of Assam which appeared on page
eight of The Assam Tribune on December 1,

" 1986. This is what he said : “Shri Mobanta

said that till O:tober 1986, altog-ther 2, 42,
442 cases had been regisiered under the
Foreigners Act out of which investigation in
respect of 23,452 cases were completed.
The police had also detected and deported
1080 new infiltration " Now, this statemend
has two implications, two meanings. Firstly,
if the AGP Government can serve notice on
more than two lakhs of people and complete
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.deport 1,080 people, how has this Act come

in the way ? This Act is still there, 1o spite

" of the existence of tHis Act, the Government

of Assam themsclves said that they have done
s0 much. That proves that this Act has not
come in the way. | will further come to the
details about it. The second point that arises
is that they served notices on more than two
lakhs of people but ultimately they could
deport ounly 1,080. What does it mean ?
This meaas unnecessary harassment of people.
They could not prove their cases and, there-
fore, a very small number could be deported
out of such a large number of notices served
on the people to harass them. So, these are
the two implications of the statement of the
Chief Minister, Sir, please excuse me, | am
dealiog with a very serious mattcr—lbe life
and death questiop for us.

Now, Sir, what are the complaints about
this Act 7 There are four major complaints.
The first one is that the distance belween the
complsinants and the suspectied forecigoer
must not be more than three kilometres,
according to the Act. They wanted it to be
expunged extended. But why should they
depend on private complainants 2 The whole
police force is there, the village headmen are
there. The headman dives in the village.
Can’t they belp the Government in detecting
the foreigners ? Why should private complaint
come in ? | do not undersiand the real diffi-
cuity. It is to be done with she help of the
police. 1 do not know what is the difficuity ?

The second point is about Rs. 25/- that
the complainant has to pay while submitfing
the complaint. Rs. 25/-, Rs. 20/-, Rs. 15/
10/-,1 do not bother ahout the
figures. 1 know. Shri Dinesh Goswami
knows. All of us know that for sny petition
before a court some court fee has td be paid,
I do not think that tbey have raised a very
important poiot,

The third is a very important point—
onus of proving that the person complained
against is a foreigner. Where does the onus

"lie? Isiton the man or on the’ police ?

This is - the question. They want that the
onus should lie on the man (0 prove that he
is a citizen and not on the foreigner. I think,
if T am not mistaken, we follow the British
system of jurisprudence. (/alerruptions)
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According to the British system, the
accused is not guilty and he is innocent until
proved by the prosccution that he is guilty,
and the French System is the opposite.

SHRI DINESH GOSWAMI: Your
Foreigners Act says otherwise.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM.-
BARAM) : We will discuss it. :

SHRI BIPIN PAL DAS: This is the
British system. I am not a lawyer. 1 cannot
discuss it. I know this much. Nevertheless
the lilegal Migrants Act has struck a balance
between the two concepts. 1o this Act not
only the Police has 10 prove that the man
complained againgt is 8 forcigner but the
latter also bas to establish that heis nota
foreigner but an Indian citizen.

Let me read out what ls.in the Act.
Page 5. .

MR DEPUTY SPEAKER : You refer
to it. Time is very short. .

SHRI BIPIN PAL DAS : After this 1 am
closing. .

This is page S—Article 11(2) (b).

*(2) If, on a consideration of the report
made by the prescribed authority,
the Tribunal is satisfied that—

(b} there are tdsopable grounds
to believe that the person

,. vamed in the application is an *

illegal migrant, the Tribuonal
sball issue a notice accom-
panied by a copy of the appli-
cation, to the person named
in the appplication, calling
upon bhim to make, within
thirty days from the date of
receipt of the notice, such re-
presentation with regard to the
averments made in the appli-
cation and to produce such

. ®
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evidence as he may think fit in
. support of his defence;

Providéd that if the Tribunal
is satisfied that the person aforesaid
was prevented by sufficient cause

., from making his representation and
from producing evidence in support
of his defence within the said period
of thirty days, it may permit him to
make his representaticn and to
produce evidence in support of his
defence, within such further period
pot excceding thirty days, a3 it may,
by order, specify.”

Therefore, the opus is on both sides. The
police has (o' prove him’ as a foreigoer and
the Tribunal can ask for documental evidence
from the person that be is wot a foreigner,
Therefore, this Act bas struck a balance bet-
ween the two. That is & point %hich I wanted
to make.

Thbe fourth point is about Tribunal, They
want one man tribunal. What is wrong with
the three man Tribunal 2. More justice can
be c:pccted from thiee man Tribupal than
from one man Tribunal.

Appellate Tribunal. The right of appeal
is also a fundamental right in any democratic
system. If one court finds me guilty, 1 have
a right to go to a bigher court and appeal.
That is a provision for Appellate Tribupal. 1
do pot thiok this is a very serious objection
that the Government of Assam bas made.
So, this is clear that the Act is no hinderance
and the Chief Minister himself has proved it
by his own statement which I have quoted.
But the fact is that A.G.P. Government has
completely failed to make any progress in the
matter of detection of foreign nationals. They
asked about the Congress Government. Let
me reply. Shri Rehman was a Police Officer
at that time uoder the Congress Government.
The Congress Government under late Shri
B. P. Chaliha detected and deported about
three lukb foreigoers in one year—1964-65.
That was the record of the Congress Govern-
ment. Now, more than one year has passed.
Hoq many persons have you detected and
deported 7 1 want to kdow this fact. (Inter-
rf:pri?us) Sir, about the law and order situa-
tfon in Assam, | cannot say that the situa-
tion is normal.
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SHRI DINESH GOSWAMI: Sir, 1
thiok there must be some balance maintained.
"If you permit him to discuss law and order
situation of the State, 1 would have no abjec-
tion but I must also bs allowed to discuss the
law and order situation in other State.

. MR. DEPUTY "SPEAKER: I will not
allow him to discuss the law and order situa-
tion of the- State. ,

SHRI BIPIN PAL DAS : Sir, I will not
discuss the law and order problem in the
State. I submit that | shall not discuss general
law and order problem in Assam about which
many things can be said. (/mterruptions)  ~

MR. DEPUTY SPEAKER : Plcase
order.

-
L]

SHRI BiPIN PAL DAS : Sir, Qil India
Limited is a Ceatral Sector, industry. If Oul
India Limited oil fields in Duliajan are
immobilised and made to suffer a buge loss,
is it not the concern of the Parliament ?

AN HON. MEMBER : What for? -

(Interruptions)

SHRI BIPIN PAL DAS : Sir, between

25-3-86 and 15-3-1987, in less than one °

year, there were as many as 45 cascs of
assauit, harpssnient, intimidation and a large
pumber of bundhs. What is the result of the
bundhs ? The Oil India Limited has lost to
the exteot of 70,000 tonoes of crude oil.
(Interraptions) ln terms of money wvalue, the
loss incurred by Oil India during the last
seven months is more than Rs. 20 crores be-
cause of the absence of law and order in that
particular area about which the Central
Government and the Parliament are deeply
concerned. ([nterrupiions).

MR. DEPUTY SPEAKER : Nothiog
will go on record.

- (J-'mermp.'iot_u)‘
SHRI BIPIN PAL DAS: I am not in

Tavour of this officer or that officer. (Inrer-
" ruptions). Why should they cause such a huge

*Not recorded,
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loss in the public sector industry ? In this
country, oil is an important raw material for
the.development of country’s economy. I do
not know why they are doing it. I do not
say that Shri Ataur Rahman is doing it; I do
not say that Shri Saikia is doing that; 1 do

" not that that Shri Goswami is doing that,
-But some people are doing it and the Siate

Government has failed to maintain law and
order. (Interruptions) Sir, even the Deputy
Commissioner aad the S. P. are pleading
helpless before such unlawful ‘sctivities of
some people at Duliajan. Thank you.

-

SHRI S. JAIPAL REDDY (Mshbub-
nagar) : Mr. Deputy Speaker, Sir, | would
be guilty of cmployiog 8 cliche when } say
that our pational irmament has been dark-
coed by more than one th.ckening cloud and
one looks in vain for the silver lining in these
clouds. Sir, it has been appreciaied on all
hands that the integrity and independence of
vur covulry arce threateoed more from inside
than from outside. At this+point of time one
cxpects 10 have a strong ant stable steward-
ship for the Home Ministry of indaa. It is s
tragedy of the first magnitude that soch a
strategic and sensitive portfolio like the Home
Affairs has changed bands more frequently
and very frivolously than any other during
the last two ycars, Sir, at the Cabinet level
itself it ch-nged three honds during the last
one¢ year—Mr. S. B. Chavan, . Mr, P. V.
Narasimha Rao and now Mr. Buta Singh.
Besides, Sir, they bave had a new kinds of
Ministers with frighteniog and high sounding
designation —Mionisters of Iaternal Sccurity.
We had a super Home Minister by that
designation in Mr. Arun Nehru. He has of
course, been 0Oow succeeded by a super
Minister, Mr. P. Chidambaram because now
be is seiving three Mioisters or three masters
at the same time.-m Miaister of State.in the

" Ministry of Personnel he :erves the Prime
* Minister, as Minister for Internal Security be

serves Mr, Buta Singh and »s Mipister for
Sri Lanka he serves t(he External Afairs
Minister.

MR. DEPUTY SPEAKER : He is not
Minister for Sri Lanka

(Interruptions)

SHRI P. CHIDAMBARAM : Mr. Jaipal
Reddy's thuader was stolen yestorday. 1 told
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him be can file an FIR with us and register

the case. A

.M#IR1 S JAIPAL RERDY : Mr. Chidam-
baram should know that I can't file a comp-
laint sgainst the speaker wnh the Home
Mlnlstry

*

Sir, these mercurial changes In the Home
Ministry indicate a total lack of direction
and sense of purpose. The Home Ministry
has not only teen emasculated by these
meaningless changes, but, Sir, it has also got
truncated in the last one year. Even earlier
on there was one Department created—the

RAW which robbed the Home Ministry of

all its awe. Now it has been robbed of the
Department of Personnel -and the CBI. At

this rate. Sir, the Home Ministry which was °

. once manned by redoubtable Sardar Patel
will be chipred away bit by bit and will soon
bscome a ghost of its oryginal self. We will
not he required to discuss the Home Ministry
at all in the House in the years to come,

Sir, as for the security condition in Delhi
itself, 1 can” anly make one comment. Our
own Home Minister, Mr. Bata Singh speaks
to his guests from behind the window screen
at his own residence. and I cannot offer a
more eloquent comment, If | am wrong. Sir.
I will be happy to stand corrected.

SHRI P. CHIDAMBARAM : We deny
that, '

(Interruptions)

" SHRIS. JAIPAL REDDY ;: I take the
denial, Sir, because | have no documntary
evidence to prove my poist,

SHRI P. CHIDAMBARAM : You accept

my word—we deny that. Come to something -

more substantial,

SHRI S.
comi“'c

JAIPAL REDDY: 1 ssm

L]
Sir, coming to the year under review, the

Home Minjstry this year made a fresh anrd
historic contribution to its own record of
mooumental follies I must recall to you the
incident that ogcurred on 2nd of October at

Home Affairs

Rajahat which, once egain, exposed chioks
in our VVIP security system. The assassmn- ;
tion of Gen. A. S. Vaidya gave us ‘a shocking
insight info the long arm of terrorism and
inito our internal security laxity. Our Home
Minister would not naturally like to listen to
the escapade of Charles Sobhraj from Tibar
jai! which dramatically symbolises the rotten
state of affairs, .

AN HON: MEMBER : . Why sare you
discussing this again and again 7 Everybody
knows that. - . .

{Jateeruptions)

SHR! DINESH GOSWAMI : Mr. Reddy
the Cangress Members want that you should
speak something which is not known to them.
It means we have to invent something. After
all, we shall have u discuss about the known
thtngs.

{Inierruptions)

SHRI S. JAIPAL REDDY : ] am recal-
ling all these things because, Sir, I cannot
depend on the memory of Congressmen. They
have a very short memory.

-

Sir, this only dramatically symbolises tha
rotten state of affaire in Delhi, the capital of
this vast country. And then, Sir, thh year
witnessed a change of Govcrnmem in
Kashmir. | welcome the change. But, then,
Sir, I cannot forget the background against
which the change took place. Dr. Farooq
Abdullah was once described by the ruling
Party as an anti-national and the Congress-I
at that time drew upon the Hindu sentiment,
Now, it forges alliance with Dr. Farooq
Abdullab, as a consequence of which, Dr.
Farorq Abdullah has bheen significantly
weakemed in the Kashmir veliey. 1 ag one
of those who still wish well with Dr. Farooq
though he is an_ally of the Congress-], But,
then, Sir, we as a nation cannot forget that
the M U.F,, an anti national and communal
organization has incieased its strength and
opencd its account in the Kashmir valley.

This year also witnessed a new and
exwplosive issue, the issue of Babri Masjid. I
am not taking a_stand on the merits of the

~ iseue. But the Government of lndia cannot

adopt an ostrich-like attitude. It cannot hide
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its head hide in the sand. It cansot refuse
to see the .problem. 1 would like to know
from the Home Minister as to what were the
initiatives taken by the Government t0 seyyje
this problem. Did it talk to the Opposition
leaders ? Was the meeting of the National
Intergration Council called to discuss this
problem ? Or, do they hope to capitalise on
the backlash of this problem afier assumes
monstrous . proportions in the months and
years to come.

Sir, I also would like the Home Minister
to tell us as to what happened to the great
espionage case which was supposed 10 have
theo bursted in 1985. The charge sheet was
filed but what has happened after-wards ? All
the accused are at large. Why is it that such
an important espionage sise had not been
completed in the last two years ?

- Now, Sir, I should refer to the Thakkar
Commission Report. 1 do not know whether
I am permitted to refer 10 Thakkar, whether
he is uonparliamentary ! Sir, this report has
not only been withheld from Pasliament,
from the pecop'ec of India but also withheld
from all the dignitories in the country, from
all the high dignitories of the country. | am
not referring to article 78, Mr. Chidam-
baram, Do not try lo rais¢ a point of
order.

SHRI .P. CHIDAMBARAM ; 1 am
comfortably seated.

SHRI §. JAIPAL REDDY Sir, 1 would
like the Home Minister to icll us as to bhow
a particular part of this report found a very
convenfent way into one of the Weeklies,
i.¢. the Blitz and 1 want to know as to how
such secrets could be made public to selected

- persons,

And, then, Sir, | would like to refer to
tbe National Police Commission report. I
think, the Home Ministry bas tremendous
prejudice against this report because this
Commission was appointed by the Janata
Government and, therefore, it appeared to
have developed a prejudice against this
report. Sir, one answer the Home Minister
could readily give to us is that most of the
recommendations concerp the State Govern-
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ments and they were all passed on to the
State Governments, They are, of course,
experts in passing on the buck and Mr,
Chidambaram mastered the art of this.g But
there have also been recommendations which
are concerning the Central Government. For
example, the Police Commission report
suggested that section 132 and section 197
of the Cr. P.C, 1973 should be amended
to enable the citizens to procq:d against any
policeman, while, of course, suggesting some
safeguards for policemen also. Like this,
there are many recommendations in regard
to what the Central Government should do.
Would the Home Ministry come forward with
a comprehensive report in regard (o the
recommendations made for the Central
Goverament and the action taken by the
Central Government on those recommenda-

tions ?

1 must refer to the Terrorist and Dlsrup-
tive Activities Prevention Act of 1985. ° This
Act was not propetly implemented in Punjab,
But then, when the Bill was being discutsed
in this House, Mr. Asoke Sen, the thea Lsw
Minister, Shri S. B. Chavan, the then
Home Minister —and of course, Ministers
change so fast that we must keep on remem-
bering their namés—assured ud that the
provisions of this Act would be used only
against terrorists. Does the Central Govern-
ment know that the oppressive provisions
of this draconian piece of law have been
utilised by many State Governments includ-
ing UP Government and whether. it is
permissible 2 This is not supposed to bs
used except for containing terrorism, It was
on this express assurance that we nt support
fo this Bill. Almost all the amendments we
tabled at that time were accepted by the
Government and the Government gave a
solemn assurance and this assurance has
been breached also in observance.

Coming to the problem of Punjab, just
now a senior friend of Congress-1 Party was
saying that some progress has been made
and on Punjab front even Prime Minister
made a statemeat that the situation in
Punjab bad taken a turn for the better.

Yesterday's incident  wherein noted
terrorist Mr, Jinda escaped from the police
cpstody sums up the whole situation. This
was the man arrested in  connection  with
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Muktsar killings which caused a furore not
only in the Lok Sabha, in-the Congress
Parliamentary Party ranks.

I would like to know whether this
Government has any specific policy approach
towards this vexed problem of Punjab. 1 do
not have to say repsatedly that this Govern-
ment° got this unprecedentedly massive
mandate on account of the Punjab problem.
Nowhere is the failure of the Government
more tragically, more bloodily, demonstrated
than on the question of Punjab. The
Government has no policy. It is a victim of
masterly drift. :

r

1 would like to know as to what is the
progress that has been made in the wake of
Rajiv-Longowal accord. This accord itself
bas become an apple of discord.

Barnala himself threatened direct action
against the Government of India in regard
to non-implementation of accord. Barnala
himselfl publicly blamed the Union Home
Department for pot briefing the Prime
Mipister properly. When Mr. Barnala came

in Jaouary to Dethi, Goveroment of India °

appointed a three-Merfiber Ministerial Com-
mittee comprising Mr, Narasimha Rao, Mr,
Arjun Singh and Mr, Buta Singh. 1 would
like to know as to what has happened to
this Committee.

[ remember the National Integration
Council was pleased t0 appoint a Sub-
Committee on Punjab with late Mr. Jagjivan
Ram as Chairman Since Mr Jagjivan Ram
has paesed away, our Prime Minister has
taken over the Chairmanship.

%, I would like to know as to what is
_the progress made on these two Committees,

You are seeking our cooperation on the
question of Punjab and we have been lending

our cooperation.

SHRI P. CHIDAMBARAM : What
cooperstion ? . -

L ]
SHRI S. JAIPAL REODY : The
cooperation of Opposition parties,
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SHRI P. CHIDAMBARAM :
Party has not agreed to join.

Your

SHRI S. JAIPAL REDDY : We did.
But we know how you can misutilise any-
body’s cooperation. '

We must lend cooperatiob only when we
know what your policy is.

My._charge,is that you have no approach,
you hsve no....

{Interruptions)

SHRI P. CHIDAMBARAM ': .Your
colleagues have criticised you...,

SHRI S. JAIPAL REDDY : Who? -
O. K. you can leave it to me for. sorting it
out. The point is that in 1985, the number
of people killed in Punjab were fewer
than 100. In 1986, the number rose to as
many as 600, If this is the progress you
bave made orf Punjab, Mr. Home Minister,
this is rake's progress. Do 1 wish you God-
speed in this kind of progress ?

{Translation)

SHRI ZAINUL BASHER (Ghazipur) :
Mr. Deputy Speaker, Sir, while supporting
the Demands for Grants of the: Ministry of
Home Affairs, I would like to place few
points before the Hon. Home Minister for
his consideration. The decade that started.
with 1980 has been a decade of challenges,
particularly for the Home Ministry. Terro-
rism, regionslism and linguistic disputes have
increased a lot during this decade. No such
dangerous tendency was seen in the country
before 1 would like to praise the Home
Minister, especially the present Home
Minister, Shri Buta Singh, and bis junior
colleague, Shri Chidambaram, who have
met this challenge properly during -the last
2-3 years. The policy adopted in regard to

’ Punjab has started showing results Most of

the people in Punjab have started feeling
now that terrorists will do no ‘good to
Punjab. The way the people attended Shri
Barnala's meeting in large numbers, the way
they have extended their support to the
present Government and the way they have
stood against the terrorists, is & sign -in the -
right direction. Similarly, Assam had also
been burning since 1980 or even before that.
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Those flames too were put out, although all
is not well in Assam yet. However, there is
a democratic Government there and as
compared to the past, there is peace in the
State.

In Mizoram too, we have brought under
control the dangerous tendency that had been
growing over the years, by signing Mizoram
Accord. But 1 would like to draw your
.attention, and through youshe attention of
the Hon. Home Minister, towards the most
dangerous tendency i e. communalism. The
communal forces are misleading the people
and instigating them to resort to violence.
We must pay immediate attention to it. So
far we bave witnessed Sikh Commanalism in
Punjab and communalism in’ the name of
region and language in some other Siates,
but the way Hindu and Musiim communa-
lists are poisoning the atmosphere in  the
country on the dispute of Ram Janam
Bhoomi — Babri Masjid, it indicates a_very

.15 00 brs,
dangerous trend. Hindu communal forces
and Muslim  communal forces are

today giving calls from open platforms

. for a war, Both the communal forces are
indulging in many types of undesirable
propaganda bat it is surprising (hat the
Government is listening to their propaganda
as a mule spectator and is also letting others
listen the same. To remain a mute spectator
to their anti-national propagada is against

« the interests of all of us This fire has just
started and large number of p-ople have not
come under their influence, but if the fire is
allowed to spread, it will take the entire
country in its fold and then it will become
difficult to put it out It is easy to control
the fire at the early stage, but once |t
becomes fierce, even your entire police force
and the army joined trgethsr will not be
able to control it. Thercfore, this is bigh
time for the Government to piy altention to
this issue. It should not shut its <yes to it
because this is not the time to do so. When
disturbing voices are being raised from all
parts of the country, the Government should
be vigilant and should do something about
it ’

Some psople want to create communal
tension in the country but there are certain
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things tbat have come to.- our notice which
can be useful to us. We have come to know
that some Hindu and Muslim leaders met
together at one place and held discussigns.
Such news points to & good sign. If lcaders *
of both the communitics sit together and
discuss the issue, irrespective of whether it
settles the issue or not, their very sitting
together is not less important a thing and
indicates towards a hopeful sign. Yesterday,
whereas a rally of Muslims was held in
Delhi, a separate meeting was slso organised,
While on the one hand, some undesirable
things happened in the rally and some scif-
styled commuaoal leaders threatened to give
a call for an all out war for which ao
amount of condemnation would suffice, on
the other hand, a good thing also happened
in the form of a resolution passed by the
Muslims in the rally which demanded that
this dispute should be banded over to a
bench of a High Court. Although in the
resolution they have laid emphasis on the
fact that the bench should te in South India
and t8at there stould be no Hindu or
Muslim judge on the bench, yet it is for
the Government 10 decide as to whom to
appoint on that bench and before & dechjorr
fs taken in the matter, there can be discus:
sion with the Governmen{ on the constity-
tion of the bench, but the’ resolution passed
in that rally is indeed commendable becauyse
it says that the judicial verdict of the bench

of the High Court will be scceptable to
them. It points to their accommodative
attitude. - . .

A third alternative is also being suggested
that the disputed place should be declared a
national monument and should Le handed
over to the Archacological Deprriment.
This  third alternative, which is being
suggested by so0me wise people from both
the sides, can prove to be important :im
resolving the dispute. It is for the Govern-
ment to choose one of these three alterna-
tives, but, Mr Deputy Speaker, Sir, I must
say that the Government should not remain
a silent spectator and should be alert in
taking action in the matter. | would suvggest
that Governn-ent shouold take initiative and
call the representatives from both the sides
10 reach a settlement which may be accept-
able to all because ours is a sccular countury
and wc have given secularism a pgminent
place in our Constitution. Ours is a secular
country and it is so because Hindys whao are
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85 per cent of the total population and are
in overwhelming majority want the country
to be secular, Had an overwhelming majority
of the Hindus not wanted secularism in this
“country, this couptry would not have been
a secular country. 1 subscribe to the view
that a large majority of Hindus in India
believe in secularism.

1

Mr. Deputy Speaker, Sir, raking up the .

long lost past is considered to be a very bad
thing. During its course, history bas
accomplished numerous good things as also
some bad things. However, whenever an
efort has been made to correct the mistakes
or undo the good things, it has resulted in
bloodshed. Therefore, India is a secular
* country and a large majority of its popula-
tion has faith in secularism. | do not think
this problem is such that it canoot be
solved. It gan be solved. The Governmen:
wil have to apprebhend communal leaders of
both the communities in large number.
Otherwise, the way they are preachiog
violence and are instigating the people for
blood shed in villages and citiea alike, the
situation is bound to worsen further. On the
one hand, such people will have to be ap-
prchended and dealt with severely and on the
other, the Government will bave to hold
talks with true representatives of the people
to find a solution to this problem As long
as a solution is oot found, killings will
continove. If this fire goes uachecked, it will
bacome fierce and will perbaps become

uncontrotlable. Bven the police and the army *

will be inadequate to control it. .

Mr. Deputy Speaker, Sir, the Home
Minister as well as his colleague are both
wise men. | thiok, this scrious problem must
have caught their attention and they might
be doing something in this regard. On
behalf of peace loving people of India, on
behalf of peace loving Hindus and Muslims
of this country, I would request that urgent
steps should be taken before it is too late.

Mr. Deputy Speaker, Sir, having uid.

this, | conclude my speech.

15,08 hrs,
-[SHR1 SHARAD DIGHE in the Chai-)
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*SHRI R. ANNANAMBI (Pollachi) :
Mr. Chairman, Sir, on bebalf the All India
Anna Dravida Munnetra Kazhagam, I rise -
in support of the demands for §rants relating
to the Ministry of Home Affairs for the

_ year 1987-88.

Home Affairs is to a nation as heart is
to the human body. * If proper attention is
not paid to the maintenance of interpal
peace, law and order in a country, even the
strongest of the regimes on earth would
t‘.bllapgc.

Rs. 109.18 crores have been allocated
exclusively 10 the Ministry of Home Affairs
for the year 1987.88 for administrative ex-
pcases, The Ministry is responsible for
maintaining internal security in the country.
Rs. 821.49 crores have been allocated to
the police which plays a pivotal role in the
maintenance of law and order. I am happy
over this, Mere allocations of these order
will pot suffice. Police force must be
modernised and made into a vigorous
fighting machinery.

The Hon. Minister sitting here Shri P,
Chidambaram is well aware that Tamil Nadu
police bas an exccllent record. I would cite
an cxample. Take the Rockfort express
disaster. High iotensity explosives were used
io the sabotage. "Nearly 25 died and many
were serjously injured and are still in
hospital. Relief measures were undertaken
oo a war-footing under the orders of Dr.
MGR, the Chief Mipister of Tamil Nadu.
He also ordered that the culprits must be
brought to book expeditiously. Accordingly,
the expert police personnel in Tamil Nadu
apprehended the culprits within no time,
to say, within a week,

The train incident shook the whole
Tamil Nadu. It caused great loss to public
and the railway department. The Hon.
Ministers in the Centre Shri Scindia and
Shri P. Chidambaram and the Ministers of
Tamil Nadu Shri Soundarajan and Shri
S. Muthuswamy visited the accident site and
were moved by the incident. They gave
instructions for expeditious undertaking of
relief measures.

®The speech was originally delivered in
Tamil.
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Even. the Hon. Minister of State for

; ‘ Home Affaire Shri P. Chidambaram had a

seat reserved in the same traio from Madras
to Trichy. God willing. be concelled.the trip
by train and travelled by plane to Trichy.
We are, therefore fortunate to have him

before_us.

The saboteurs of a disaster of such a
* gigantic scale have been apprehended by our
Tamil Nadu police within no time. This B
a no meagre achicvement. The police
department has won many laurels in its
carcer. Tamil Nadu police has excellent
.record of resolving many murders and
crimes. It is the recipient of many medals
and citations from the President and the
Prime Mipister.

On this occasion, I would like to ask the
Government why the Declhi police should
" not be streamiined on the same manner as
the Tamil Nadu police. Why it should not
function as efficiently as the Tamil Nadu
police 7

.

Sir, a champion of the poor and down-
trodden was elected on Congress ticket to
this House, He is no more with us, Lalit
Maken who was snatched away from us was
a friend of the proletarict, a partaker of the
sufferings of the poor, oppressed and sup-
pressed. He raised his voice for the wplift-
ment of the masses. He was shot dead in
daylight in front of his own house whken he
was still in joined hands with his wife.
Public memory is not 100 short to forget this
gruesome incident. If this is the fate of an
clected representative and his wife, what 10
talk of common man. Culprits have not
been brought to book so far.

I would like to cite another serious
incident as an evidence of the incfficiency of
the: Delbi Police. The Prime Mioister of
India escaped unhurt when an assasin’s
bullets went astray and could not hit the
target. This was a big challenge’ to security
agencies in India posed by a small group of
meo. |, thersfore, request the Government o
whip up the Delhi police to rise to the
occasion, It should be made as efficient as
the Tamil Nadu Police. Requisite training
must be imparted to them.

-
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Further, Sir, I welcome the formation of
the National Security Guard. Special and
intensive training must be imparted to this
force to meet the security challenges.
Personnel from Tamil Nadu police, which
has a superb rocord of investigating cases,
must be drawn to the National Security
Guard.

1, at this juncture, urge upon the Govern-
ment to allocate more funds to State
Goveroments for the development of police.
More number of police personnel should be
deployed and more and more police stations
must be established in villages and other
arcas. This would help to reduce the number
of pending cases and commission of crimes.
I, therefore, “suggest to the Government
allocate further funds to State Governments
for strengthening the police force.

Next, Sir, let me make a reference to the
series of recent bomb explosions in  Tamil
Nadu. The Tamil Nadu police was quick in
finding out the culprits and punishments
arc being meted out to them.

Likewise, the Tamil Nadu police is ably
tackling the murderers, blackmarketcers,
smugglers, burglars and otber offenders, | aw
and Order is being maintained in a very
efficient manner.

Recently, copies of Constitution were
Jburnt by the DMK, This is an act inimical
to the unity and integrity of the country,
disrfptive of peace and barmony in
the country and violative of the provisions
of tbhe Constitution. The Tamil Nadu Police
acted quickly and offenders against the
Constitution were dealt with  firmly,
10 DMK legislators were expelled by the
Hon’ble Speaker of the Tamil Nadu Legisla-
tive Assembly. All concerned with _keeping
the wunity and integrity of the country
welcomed the decision.

The Government under " Dr. MGR and
the Tamilnadu Police work together in
pulting down all communal and separatist

. elements within an iron haod, That is bow,

the State Government is thwarting all
attempts aimed at disrupting peace in the
State by certain vested interests. If similar
steps are taken by the Government of

» all the other States, | hope we can maintain
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. certain smuggling, blackmarketing and other
sacial offences. This would promote the
economic welfare of the country.

The strength of constabulory should also
be increased in the' States, Proper screening
tests should be conducted so that individuals
with dubious integrity do not join the police
force.

: There are 7 battalions of CRPF in Delhi.

CRPF personnel are deployed all over India.
However, their working conditions are not
. satisfactory. They have to shiver ip biting
cold and sweat under scorching sun. They

do not have proper clpthiog aond shelter.. 1,.

therefore, request the Government to provide
faciliticss as are provided to military
personnel. Housing facilities must be pro-
vided o them. " I may, at this moment,
point out that many of the CRPF
personnel  bhail from South jndia and
I am, therefore, bound to speak for their
interests. =

Next, Sir, the Government has granted
Statechood to Mizoram and Arunschal
Pradesh. 1 appreciate the action of the
Ceotral Government and the Hon'ble Prime
Minister,

The people Pondicherry are also clamour-

ring for Statebood for long. Pondicherry is
the birthplace of King Poet Bharathidhasan
who sung National liberation songs during
our [reedom

Government to grant  statehood to
Pondicherry, .

With these, I cobclude.
(Engliah)

SHRI MANORANIJAN BHAKTA
(Andaman and Nicobar Islands): Mr.

Chairman, Sir, I rise to participate in the
discussion on the Demands of the Ministry
of Home Affairs. The Home Ministry is
dealing with the long list of subjects and
many of the speakers have outlined many of
them. I would, therefore, only like to con-
fine myself to the administration in the
Union Territories.

CHAITRA 11, 1909 (SAKA)

struggle' 1 urge upon the -

D.G. 87-88— . 34
Min, of Home Affairs -

There is one thing that I cannot under-
stand. Time and again, we have raised this
qQuestion in 1his august House also, but
unfortunately in this critical juncture of. the
country, the - Home Ministry oflicials do not -
want to listen what the Members are saying.
Even the Honie Minister is not présent here,
He is perhaps very busy somewhere clse.
I agree that there are prcblems in- the
country and the Home Minister may be
busy, but when this House is discussing the
Grants of the Home Ministry, it is very
essential that he should be here. Only if we
give more imporiance w the discussions
here, we will be able 10 find some solutions
and atiend to the gricvaoces of the people. *

Let us take the Upion Territories. We
bave got two kinds of Uanion Territories.
One kind of Union Territories are those
terutories, which are having legislatures.
Qut of that, Mizoram and Amnach’l have
been given statchood and that is a welcome
decision. The second type is those Union
Territories which are without any legislature
and therc the people are aspiring. for more
involvement in the process of administration
and developmeant, but they are being denied
that. This is a clear-cut  discrimination. °
Time and again we bave raised this question
in the House. Though our population is
lcss, but the democratic rights cannot be
denied to the people. That is what
is happening there. Under Article 240
of the Coostitution, the President is
responsible for providing a good Govern-
ment to the Union Territories. But what
type of good Government are you giving to
us ? You are giving to us a Goveroment by

* the burcaucrats. The bureaucrats that you

arc sending 1o us arc condemned bureaucrats,
Those who are not wanted in Delbi will find
a place for them in Andamans and Laksha-
dweep. These arc the two Union- Territories
in (ar-flung areas. Perhaps this is the place
for their punisbment. Actually, what you are
doing is that you are punishing the people -
by sending thcm there.. People of those
areas are being punished by - sending
such type of officials there. And what such
officials are doing? They will be doing
everything that is unit for those areas. [ will
cite an example. Andamans aod Nicobar
Islands is a single instance where there have
been no communal riots. That is the place,
we can claim, where there is no com-
mupalism, no casteism and irrespective of
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. caste and crecd, people are living in
harmony- That is the place we call mioi-
India because all the linguistic groups are
living in that part of the country. You are
sending such types of officials that they
themselves are trying to fan gnmmunalism
and”the disturb the peace in that area. And
when we bring it to the notice of the
Government of india, they "keep their ehrs
closed and they do not want to look to this
problem. There cannot be any second
priority. Therc is only one priority to
maintain peace, bharmony and iotegrity of
the country This is priority number one; it
. cannot be secomd priority. When the
communal harmony or peace is disturbed by
burcaucracy or anybody, there cannot be
any compromise.

1 would like to say her¢ that we must
_congratulate our Prim¢ Minister on " this
occasion. We arc very happy that he has
at least taken keen interest to undersiand
the problems of the.Usnion Territory. That
is why he has. constituted one Island
Development Authority for the all-round
development of Andaman Nicobar Islands
and Laksha Dweep. This Isiand Develop-
ment Authority is chaired by the Prime
Minister himself and 10 ministers are
members of this Authority. The D:zputy
Chairman of the Planning Commission and
many other dignitaries are also assocjated
with this Authority. The Island Developmeat
Authority started functioning. Whatever
decisions will be taken by the Governmeot
of India with regard to the development
of the Islands, thut can be clzared by the
Island Development Authority. The Island
Development Authority can give some
policy guidelines. But what about the
implementation part 7 Who will do that ?
Implementation will have to be dooe by
the local ‘adwinistratioa, i.c. by the officials.
The officials who are sent to these islands
from other areas have a negative attitude.
They do not want to leave their previous
place of posting and come and work in
these islands. So, they crcate problems in
the Islands everYday. We bring these
thiogs to the notice of the Minister and we
try to fight it out. Then these officials think
that they can again go back to Delhi.
This is the situation. That is why only

committed and good officers whose iotegrity
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- is known should be sent to these remote

arcas so that the development and imple-
mentation of various projects can be done
effectively.

Here 1 want to mention one point. We
do not have an Assembly in our* arca. We

"bave Pradesh Council this Pradesh Council is

not like the Executive Council of Delbi. It is
based on some kind of indirect election and
it bas some kind of representation in the pro-
cess of Government administration. But those
officers whom you are sendiog here bave
no respect for the Pradesh Council. They

" . throw away whatcver we pass snd whatever

we discuss sayiog tbat it is oothing and
irrclcvunt, Under such conditions, when
the Pradesh Counci] bas no say, why should
you keep this Pradesh Council unneces-
sarily 7 In this august House, ] tell you
that if the Government of Indis, the Home
Minirtry . In panic.u.lar are not sympathetic
to the island people, if they do not iake
our gricvances scriously and if they do not
take action, all of us will en masse region
from those Pradesh Councils and we will
not go avywhere near the Pradesh Councils.
The situation 18 such that representalives
of the people asre humiliated and insulied.
Taey are neglected by the buresucrats. Here
I can cite the example of our Parlia-
meotary Committee on  Scheduled Castes
and Scheduled Tribes. When this Committee
wenl 10 Andaman, they weie badly treated
by the Chicf Secreiary. Things were brougbt
to the notice of the Goverament, Ministry
of Home Aflairs. But action has not been
taken yet, though maoy days have passed.
Af the Parliamentary Commitlee can be
trcated in this madoer, where do people
like me, a single member or members of
the Pradesh Council stand ? Tbhey are not
at all taken note of by the officials. This
is the state of affairs prevailing in these
Islands.

SHRI VAKKOM PURUSHOTHAMAN
{Alleppey) : You say that no action has
been taken by the Government till now !

SHR1I MANORANJAN BHAKTA : No
action has been taken. And here it is
not the question of party even. Any
member of Parliament aony public represen-
tative is getting this type of trecatmeont
from the bureaucrats. If Governmeat
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does not take action against the behaviour
of officials, it is a disrespect to the cntire
public representatives in this country.

-

MR. CHAIRM]\N Ten minutes sare
already over. 1 give you just” two more
minutes. Pluse conclude.

SHRI MANORANJAN BHAKTA :
Sir, you kmow very well that our Union
Territory does nct bave an Assembly. This
itself is our Assembly and our Parliament
as well, If you put an embargo that we
cannot raise certain issues or subjects which
cannot be of immediate concern to Parlia-
ment, what shall we do ? ] say this because
we are more conceaned for our people. 1
would like to mention about the implemen-
tation of the 20-Point Programme. Under
the NREP, food for work, allotment of
house-sites are to be looked sfter by the
State Governments. So far ass the Union
Territories are
to be looked afier by the Minisiry of Home
Affairs. Our good friend, the Hon. Minister
Sbri Chintamani Panigrabi is fully aware

of our problems. But I am very sorry to _

say that ttough he is trying his level best
0 belp, 1 feel he hus some difficulty from
the bureaucrats who are not cooperating
ewith him. Here | want to mention about
the »liotment pf house sites. As far as
allotment is concerned, everything is in
otder on paper On pgper, necessary licences
are given. But in reality, physical posscssion
is not there even after one year. And prople
still remain houscless. This is the sad state
of affairs.

1 would like 10 request this august
House to consider onc suggestion in this
regard This House should recommend that

- union territories also should have assemblies
30 that we can at least involve ourselves
in the process of administration and deve-
lopment cam be achieved in a quicker
manner, as in Pondicherry and other Union
Territories which have legislatures.

-

Secondly, 1 again request that the
officers who are sent from here to those
places should be properly screened. Officers

baving integrity only should be sent to the’ .

Islands. If the officers do not want to stay

for a longer period, you may reduce the

tenure, l. do not mind it. But at lcast good
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concerncd, this work has _

D.G.87-88— 318
Min. of Home Affairs

officers should be sentso that the develop-
ment work is done speedily.

My third suggestion, in those areas
where there is a Home Minister’s Advisory
Committee, chaired by the Home Minister,
there should be frequent mecetings and the
Members can get an opportanity to expross ’
their views .....

SHRI NARAYAN CHOUBEY (Midna-
pore) : How many meetings have been
bheld ? .

SHRI MANORANJAN BHAKTA : One
in a year,

Fl

SHRI NARAYAN CHOUBEY : Oaly
one,

SHRI MANORANJAN BHAKTA : And
the Government should sﬂend to it so lhnt
our problcms can be sortcd out.

The fourth point is that, now, the
Prime Minister was kind enough to give us
the transport, communication and other
facilities, the question is the implementation
part. 1 request the Minister of State for
Home Affairs that he should “take into
account and monitor for himself that which
are the things which have besn implemented
and which are not, so that there can be
speedy implicmeotation, - "t

The fifth and the last poiot is before
you plan a scheme or some such thing, you
should consult the local Pradesh Council.
The present practice is that it is being
consulted, but after it is framed. it is given
that you discuss it. Afier discussing it, we
cannot do that. So, befort it is finalised,
they should be given the opportunity so
that it will be a sort of public oriented
programme and according to the need of
the people, that would be helpful to us.

_With these words, 1 'thank you very
much for giving me an opportunity. -

SHRI NARAYAN CHOUBEY (Midna-
pore) : Mr. Chairman, Sir, I start my speech
by quoting some instances, bow in Iodia
today, State power is used agaiost the
working class, _

-
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Slr, in the middle of the last century,
Karl Marx has” stated that “the bourgeois
. state machinery is a sweapon in the hands
of the explotiog class to exploit the exploit-
ed.” This machinery bas got four legs.
One of the legs being the police and the
armed forces.

Here in India, our Government shivers,
if Thapar is arrested for three days. Here
in India, our Government refuses to raise the
fingers against the Tatas who are dodging
and cvading taxes and doing harm to the
country. But in Kihand, our "Comrade
Dwarka Singh, a Icader of the, INTUC,
who has been fighting for the minimum
wages for the workers has been arrested
by applying National Security Act. He is
in danger. " If & worker —lcader— in Mirza-
pur demands minimum wages for the
cmploycca. then it is said tbat lht country
is in danger

In  Nalanda, Bibar, one landlord's
agent, Shri Sadan Prasad was murdered on
13.3.87. Here, our agricultural labour
and our Kisan Sabba is so0 strong. So to
break the Communist Party, Comrade
Beongali Chowdhary and Shri Shiv Balak
Ram were arrested after 10-1.
Although, the relatives of Sadan Prasad
say that some other men, they suspected.

“Till they are arrested, they are .kept in jail. -

They are tortured. They are compelled 1o
_ give some statements.

,Here io Declhi, the other day at the

instance of one Sbri S. C. Kapur, Managing
Diregtor of N.B.C.C against whom, the
C.B.I. ijiself had made some raids. The
workers’ hutments were broken and were
demolished by the police only recently,
although, thére is injunction from the
Court that they cannot be broken. So
instances are there. Still yoo are using police
force against the ‘democratic working class
movement. And that is the only difference
_ between: you and the West Bengal Govern-
ment and the Government of Kerala, whtch
has come Jusl now,

* So, now, 1 beg to submit other things.
Today, I had an occasion 10 go to the house
of our M.P, Shri R. L, Bhatis. More than

days: .
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one thoussnds refugees have taken shelter
in his. Bungalow and in his campus from

. Punjab. They do not want td go to Punjab.

They want to remain bere, They.are shelterz
less. Government is arranging for some food,
and drioks. . -

Then, Sir, | want to see the sikh women,
children and boys who are on hunger strike
at the Boat Club. What are their demands 7
This is a camp. Ten thousand refugees are
staying in one camp. There is water
problem. They bave no latrines. They have
no salfety. Nothing bhas been dore. Most
of these people bave mot got any ¢ompen-
sation and some women have got some
Governmeat quarters, whose husbands were
killed. Now, one Shrimati Naini Jasolan,
Additional District Magistrate is there.
They are being asked 1o give Rs, 45,000
more, if they want to stay in the gquarter,
One lady Shrimati Ajoy Kaur's husband
Shri Pritam was killed, belonged to No.
4505, Gate No. S, Gandhi Nagar. She
was given a quarter in B-39, Tilak Nagar, -
While, it was stated that they will be given -
free quarters, now the Government s
demanding Rs. 42,000 from ‘them. You
should see in what horrible condition, they
are living there. [ can give you a picture
of the camp in which, they are living. This
is the condition in Punjab.

Day before yesterday, there was s very
big rully by several lakhs of Mauslimi
coocerning Babri Masjid. Some very bad
speeches were made to the cffect that who-
socver Muslim leader does not abide by
their reasoning, their legs will- be broken
and their houses will be burni, etc., eic,
(Interruptions)

On 7th April, Ram Navami is coming.
Vishwa Hindus Parishad, R S.S. and other
people are _ preparing for another grand
march, What is becoming of this poor
country's progress ? That the Sikhs are on
hunger striké, that the Hindus have come,
that the Muslims have over-passed- and the
Sampradaysxh the communalised Hindus like
Vi-hwa Hindu Parishad, Shiv Sena, Ali Sena
they are sll raising their hcads and the
Governmem is silent. It seccrm, Sir, I don't
know when something will dawn in their
brain. , For some 9 or 10 months back,
our party met Rajiv Gandhi on a deputa-
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tion. Shrimati Geeta Mukherjee was there,
myself was there, Shri lnderjit Gupta was
there, We told, for God's sake, even though
1 do not believe in Gof@, still 1, said, for
Heaven's sake, for the sake of the mother,
father and grand-father secttle' this Babri
Masjid, Ram Janam Bhumi Mukii Morcha.
We said : declare thiem as national monu-
ments, No Puja, no Namaz, let the people
go and see one old temple and one old
mosque. They do nothing; only thinking
and thinking. These Godmen fail to take
any action in proper.time. You see, Sir, we
bear many animals go to the pond and
they drink water. They go calmly and quietly
and they drink water. But there is one
animal which will go, will make mud and
then will drink the water. That is ‘Ass’. ]
‘do pot hope our Goverpment will behave
like that. It should behave properly. :

So, Sir, in Punjab, we are proud that
our party, the CPM and Red Flaggers, they
are facing the oroblem. Even the Reberio
had to say the way the communist are be-
having in Punjab, had the lcaders of other
parties behaved in this mancer the problem
of the Punjab would have been sdlved much’
carlier. 1 requett them to follow us at least
in this matter in keeping with the integrity
and the freedom of the nation. (Inferruptions)

And Coogress : °

**Budham Sharamam Gachchaml,
Dhamam Sharanam Gachchaml,
Gaddham Sharanam Gachchami®',

Gaddha , ...

SHR1 JAFFAR SHARIEF (Bangalore
North) : Very unfair. How many people
have given their lives ?

-

SHRI NARAYAN CHOUBEY : No,
they have been killed, they did not give
lives. p

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : We always
respect the sentiments that you have expres-
sed. But how many Congressmen have
been murdered in Punjab ? At least you
should mention that sacrifice.

Home Affairs

SHRI NARAYAN CHOUBEY @ 1|
suggest one thing. In Punjab, some poor
Congressmen must have been ' murdered.
(Interruptions) - .

Sir, 1 want to mention one or two points
more. | ask the Government of India to be
bold enough to come, out with certain
decisions by banning the communal- parties.
Ban all communal partigs. Our Police
Commissioner in Delhi is also of the same
opinion. But, 1 am sorry that our Intel-
ligence Bureau or so, they are dodging.
They are thinking what to do and what npot
to do. Please do take a courageouns decision
here and now to ban all communal parties.
No Shiv Sena, no Ali Sena, no this thing
and no that thing. (Iaterruptions) ’

Sir, it is difficult for you to do it. 1
know what they will do. When the Prime
Minister goes to Calcutta, he goes to Kali
Bagi, he goes to Ram Krishna Mission.
When he goes.to Srinagar he goes to Hazarat

.Bal Masjid. When he goes to Kerala, he

calis a Conference of Fathets and Priests.
When he goes to Goa, he goes to Church,
This way, can’t he go to Punjab, can’t he go

to Amritsar ? {Interruptions)
h ]

And his is a peculiar party. Their people
get divided between Hindus and Muslims.
(Interrupiions) Some of them will be found
in the Ramchandra Jaamabhoomi Morcha
and some others found in the Babri Masjid
Morcha. His party maybe in one form, but
his party is a peculiar party. (/mrerruprions)

It allows Mr. Arif Khan to oppose
Shahbanu, giving all arguments, and it allows
Mr. Ansari to_support her, in the same.
Parliament. )

My last. point is about the Sarkaria
Commission. It was set up on 9 3.1983.
It was sitting, then it lay down and it is now
snoring When will itget up? 1 am told
that it will give its report by 30.4.1987.
I hope that the Home Ministry will see to it
that it really gets up and submits some
report. Otherwise there will be trouble.

" Before the clectrons, the amount to be given

maybe Rs. 1007 crores or Rs. 4400 crores,
or somcthing like - that. (farerruptions)
After the elections, you will see what amounts

to be given.
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Then there is this Mishra Commission,
which has submitted its report. The Mishra
Commission itself was biassed in its report.
Even then, whatever reports it has submitted,
they have not been acted upon, Even about
this District Magistrate of Kanpur against
whom the Mishra Commission has.found so
many things, what have you done? You
have appointed one committee 0 go into
them There was so much of holocaut in
Delhi. The Mishra Commission has at least
said that 2,000 odd have died. Some people
say the figure is 3.000; and some others say
it is 5,000." What has Government done ?
The Mishra Commission has said : **Perhaps
the Congressmen are not responsible Some
Congressmen may be there, but the Congress
Party was not responsible™, But the Mishra
Commission bluntly stated that police were
responsible. What have you done about it ?
You have appointed another commitiee o
enquire into what it had sail. l[here are
the:c tvpi-al tactics to Jdelay everything, in
the name of appoioting commitices —how
long will you continue with this ?

. SHR1 SOMNATH CHATTERJEE : Not
for very long

SHRI NARAYAN CHOUBEY : Kindly
do take action. -

. There is another thing About Punjab,
you talk of Chandigich " If Huryana gets
70,000 acres from Punjab, Chandigarh goss
to Punjab When wilt the father di: and
when will the bull be divided ? 11 is really »
wonderful thing. It is a politic1l matter, and
you 1lways« dwge taking political decisions.

PROF. MADHU DANDAVATE : Mr.
Choubey, 'baap’ is unparliamentary,
[Translaiion)

SHRI NARAYAN CHOUBEY : [ bave
not sprken ‘baip’, | have sprken ‘father’.

[Englechy »

-

Sir, T regrest the Home Minister, through -

you, kindly to wake up from slumber. and
see that the problems facing India are golved.
Otherwise, as has been app:ehended, the
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country will be divided communally, and
linguistically, if you fail to take action. |
hope the Home Minister will give replies 10
my queries, and do she needful.

[(Translaiion) .

SHRI BANWARI LAL_ PUROHIT
{(Nagpur) : M¢ Chairman, Sir, two years
ago the situation in Punjub was fluid But
now a frehng of hope bas arisen in the
beatts of the people in every corner of the
country that it may thke some ume but
ultimately the problem of Punjab will Dbe
solve graduelly one day. The fecling of
brotherhood, peace and tranquility which
existed earlier in Punjab will prevail there
again. The Prime Minister deserves our
heartfelt thanks for bringing about the
Punjab Accord. If this Accord had not been
signed we do ngt know what would have
happened in Punjab. Due to this Accord,
Punjab has an clected Government, It is
responsible for maintaining law and order
there and the Goverayment of that state s
striving hard in this regard What is nceded
is that everyone should support it. This
problem does not pertain to the Congress
Party and the Prime Mibister, st periains to
the whole country, We have to solve it
unitedly, The Prime Minister had convened
& meeting of all the leaders of the opposi-
tion and asked them to give him their
suggestions. Our intentfon 13 clear. The
Gouvernment and the Police Officers who are
working there in those circumstances shouid
not be demoralived. [t is not in the interest
of the country 10 demoralise them. | am
making this submission to the Hon.
Members as well as to the whole country.
The Opposition Mcmhers should not  criti-
cise for the sale of criticism only, What the
Government is doing there is very challen.
ging one. This we should all agree. Today,
castecism is posing a challenge to the society.
1 agree with what Shii Choubey has said,
The day before: ye terday & meeting was held
and the peop'e collected in the name of
Bibri Masjid, There the spcakers made
venonmous spetches. They spoke against
the country, No words are stronger to
condemn it, ‘Why dees the Government
tolerate such a thing and why it allows such
a thing to happen T Those speeches should
be banned which propagate these things and
create dissentsions in the country. Pecple
who speak this type of language should be
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arrested and action should be taken against
them. 26th January, the Republic Day, is
an important day for the cauntry but some
people have given a call to the people to
boycott it,” Even then we do not take action
against them, This thing should not happen.
How can we support such an act ? The nced
of the hour is that all the people in the
country, whether they are Hindus, Muslims,
Sikhs or Christians, should see to it that
such a thing does not happen. Mahaima
Gandhi Iaid down his life for the country
and handed over a pew India to us to
preserve it. Was it all done to see that one
day people wodld assemble in front of the
Parliament and deliver such speeches which
can stoke fire of commuoalism in the
country 7 Qur country has a Constitution
and it is & secular state. The [ollowers of
obe religion should respect all other religions.
Our Prime Minister recently visited Guru-
dwars, temple and mosque with an am to
give equal respects to all religions. That is
why be visited those places of worship, We
bave no right to criticise this, The carlier
speakers analysed the causes of such riots.
As many as 2 lakh 10 2.5 lakh peopliec from
near and far off places assembled in the
name of Babri Masjid and religion. Did they
come on their own and spent from their own
pockets ? No; you should find out the
agency which financed them. It needs to be
investigated. We made a2 mistake by reorga-
nising states on linguistic basis because it is
the cause of agitations that take place from
time to time. Whercver-the voice of separa-
tism is raised, riots take place there. This
issue needs solution. The villages situated
along the border of Maharashira-Karnataka
have all along been with Manarashtra and
have close cultural affinity with Maharashtra.
They want that this should not be destroyed
and they should be allowed to remain with
Maharashtra. But riots bave taken place
there also and therc was loss of life there,
1 would request the Central Government and
the Hon. Primme Minister to take up these
issuse and settle them,

.

On bebhalf of the people of Maharashtra,
I would like to appes! to the Hon. Prime
Mioister to take this case in his own hands
and whatever decision is taken by him would
be acceptable to the people of Maharashtra.
We take it granted that nobody would have
any objection to it, but decision should be
-taken at the earliest,
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* When States were reorgenised in our
country, many arcas were carved out from
other States and were merged with other
States. Some areas of Madhya Pradesh were
merged in Maharashtra. You' might recall
that earlier,Nagpur, used to be the capital
of Madhya Pradesh when it was called
Maha-Kaushal end even during the regime
of Ravi Shanker Shukla and before that
Governor of C. P. used to reside there. A
stope bhas been laid in Nagpur city, which is
a Central place of Central India, and a
monument should be built there. ltis a
matter of regret that it is being neglected.
Adjacent to Nagpur are pine districts of
Vidarbba region. Earlier there were cight
districts which bave now incrcased to nipe.
When these disiricts were merged in the
State of Mabarashtra, the people of these
districts were assured that their backward-
ness would be removed and these districts
would be developed. This aSsurance was
given to the people of Vidharbha region
through Article 371 (2) of the Constitution.
They were told that there would be all roucd

_development of them, regional imbalance

would be removed and they would be
uplifted, but 27 or 28 years have passed
since that decision in 1960 and the injustice
is still continving and the backlog is going
on increasing. Every now and then com-
mittees are stt up, these committees submit
their reports, but no action is taken oan
them. Ranekar Committee and assessed a
backlog of 3500. I would like to submit to
you that if instead of money backlog is
assessed in terms of things like dams, schools
roads etc., which have not been constructed
io the area, then the backlog might be more
thao 1020Q0 and despite all this, injustice is
still continuing. I would like to appeal to
you and 10 this august House that wherever
there is regional imbalance, there is discon-
tentment among the people and it must be
removed. We bad once assured the people
of the area that their develapment would be
uodertaken under Article 371 (2) of ‘the
Constitation, regional imbalance would be
removed, uplifiment of the people would be
undertaken, but till date not even & single
Development Board has been conostituted.
Not only this. Both Maharashtra Assembly
and Legislative Council bave passed a
unanimous resolution in this regard and have
sent it to you, but it is not known as to
where it bas been pending. If a Development
Board is not constituted desp:te the resolu-
tion being passed by Maharashtra Assembly
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and Legislative Council, it is a matter of

great regret and as a result, the demard ‘for

a separate Vidarbha State is gaining
momentum day by day. If you ‘want to
remove the regiooal imbulance of the area,

. you should accept the justified demand of
 the people.

Though maintenance of law and order
is not a subjeet of.the Central Government
and it comes under-the State Governments,
I would hike to submit 1o the Hon. Minister
that you cannot absolve yourself totally from
such a responsibility. What is the factual
position today 7 Everybody knows that our
police force is not capable to the extert it
should be and corruption is rampant _in it.
You may go to any dJdiection from bere,
You would find" that at a ‘distance of
25-30 kms, a number of trucks are lined
up and there would also be a van of R.T.O.
aad his staff who could be seen collectiog
Rs. 100 each from every truck. Therefore,
what is required is the upgradation of the
Police Force. 'Theit uniform, living  stan-
dards and conditions &t all levels are not
good. If you visit a village, you will find
that tbe uniform of the postman is better
than any police man. Therelore, their
working condition is required 10 be impro-
ved.” If you want to raise their morale: their.
upgradation is necessary and new techniques
would have to be provided to them. Though
their oumber might be less, but aophisti-
cated weapons and equipments are required
1o be provided to them. The Central
Government should issuc such directions 1o
the State Governm®nits so that Police Force
in each State could be strengtbened.’

[English)

SHRI G. M. BANATWALLA (Ponnani):
lam*on a point of order. The Hon.
Member made wild allegations that this rally
about Babri Masjid was financeg from
clsewhere and the Government should
inquire. Let the Government inquire. But
such wild allegations. (/nrerruptions)

PROF. N, G. RANGA
What wild nllcgauqns 7

(Guntur) ;

SHRI G, M, BANATWALLA © That
people did not pay from their pockets, they
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were financed to come over there, such wild
allegations, they should not: go on record
and must be expunged from the record,
Otherwise, you gall upon the Hon. Member
there 1o take responsibility for what he bas
said, Lt ) .

16.00 bes.

(Translation)

SHRI BANWARI LAL PUROHIT : Mr.
Cbairman, Sir, 0o citizen of lodia tan make

such spceches... -

(Interruprions)
1t is a matter of uttar shame for & citizen

of lndia. What are you talkiog.,.(/nterrup-
tioms).

[ Eaglish)

MR. CHAIRMAN : Will you please sit
dowa ? (/nterruptions). There is no point of
order. The Hon. Member was withia his right
1o express his views on thi§ point There is
no point of order. Under Article 105 of the
Constitution he has got freedom of speech in
this House,

SHRI G. M BANATWALLA : It is

~ misusc of the freedom of speech. (/nterrup-

tions),

MR. CHAIRMAN : You cao put your
point of view when your tum comes to
speak, :

SHRI G. M, BANATWALLA : Please
give me adequate time at that time. -

-

{Translation)

SHRI P. NAMGYAL (Ladakh): Mr,
Chairman, Sir, while supporting the demands
for Grants for the Ministry of Home Affairs,
I would like to express my views on them.
First of all, 1 would like to congratulate the
Hon, Prime Minister.

Uuurmpuoml
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MR. CHAIRMAN : Now 1 have called

out the next speaker. (/nterruptiogs). After

my ruliog, nothing survives. (Interruptions).
After | have gjven my ruling, nothing sur-

vives; no debate thereafter. Please sit down.
(Imterruptions).

SHRI AJAY MUSHRAN (Jabalpur) : I
sm oo a point of order. The Hon. Member
raised a point of order, You gave a ruliog.
Afier that he has made certain swslement
which should not go on record. You can
please examioe (bat...(Interruptions).

MR. CHAIRMAN : I will examinc it. If
there is any discussion on my ruliog on the
point of order, then 1 will expunge that.
(Interruptions). That is what 1 have said.
After my ruling if there is any observation
about the ruling ! will expuoge that,
(Interruptions). After the Chair bas given the
ruling, there will be no discussion, If there is
any discussion oo the record 1 will expunge
it. Mr. Namgyal, (Interruptions) Mr. Banwari
Lal, will you please sit down ?

(Intersuptions)*® .

MR. CHAIRMAN : Nothing will go on
record except the specch of Mr. P. Namgyal.
Till h_&JNamgynl weaks, nothing will go on
record.

(Interruptions)*®

MR. CHAIRMAN : [ bave called Mr.
Namgyal to speak.

(Interruptions)®*

MR. CHAIRMAN : Whatever is being

taid without my permission, nothing goes on
tecord.

(Intereuptions)**

(Tranglation)

SHRI P. NAMGYAL (Ladakh): Mr.
Chairman, Sir, while supporting the Demands

for Grants for the Ministry of Home Affairs’

I was expressing my views and then this dis-
order started.

*#*Not pecorded.

Home Affairs

First of all, I would like to congratulate
the Hon.” Prithe Minister that due to his
personal efforts the, Accords with regard to
Assam, Punjab, Mizoram and Jammu and
Kashmir were signed and .1 think these
Accords have been very goud Accords and
these are being implemented well. I am
specially speaking sbout Mizoram :and
Kashmir Accords. Some clauses regardiog
Punjab and Assam Accords are yet to be
u;ppkmented, but | think the parties which
signed the Accords are cqually responsible
like the Government, for non-implementation
of these clauses.

There are certain issues which are out-
standing with regard to Bangladesh.. [ would
like 1o submit to the Government that
outstandiog issucs should be solved at the
carliest.

The recent elections in Jammu and ’
Kashmir have proved that the people of the
State have maintained the old tredition of
rejecting the communal clements which tried
to come forward in the recent elections in
the name of Muslim United Front. Such
clements have pow been suppressed.

-

16 06 bhrs,

[SHRI VAKKOM PURUSHOTHAMAN
in the Chair)

You mighbt - have gone through the
Hindustan Times of yesterday. The statement
issued by Mr_ Gilani, the lcader of Muslim
Unpited Front is very dangerous. He has stat-
ed that he wants to enforce Nizam-e-Mustafa
i.e. Island rules in the State. He has also said
that be does not have faith in Indian Con-
stitution, democracy, socialism apd secu-
larism. He does not want a Muslim State,
but an Islamic State. The President of
Pnk:sun. Zia- ul-Haq bad also once said such

a thing. 1 am surprised as to how people who
do not have faith in the Indian Coastitution
fought the elections of the Assembly, because
before filing papers for elections one has to
take aath of allegiance to the Constitution.
When one is elected to the Assembly, one is
required to take oath of allegiance to the
Constitution of- India. Then how can one
make such a statement outside 7 With a view
to suppress such elements, the Government

.should make at the carlicst all the necessary

-
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amendments id the Constitution or the
Election Laws.

I would like to urge upon the Govern-
ment that action should be taken against
. such parties which are coptesting elections in
the name of rehigion or in the name of other
countrics, because some elements in the
Kashmir Valley have taken the oame of
Pakistan also and such communal clements
should not be ullowed to come forward and,
as I have already submitted to you, if there
is need for any amendment, then such an
amendment must be made.

Now I would like to say few words
about rehabilitation, 50,000 refugee families
bhad entered the Sigte of Jammu and Kashmir
in 1947. No action has been taken for their
settlement or rehabilitation. 1 do not want 10
explaio their problem in detail at this
moment. 1 would Jike to speak about those
5,000 families who were forced to migrate
from Cbamb region during the siruggle of
1971 War and who bave settled in the
villages adjoining Jammu city. The Govern-
ment should take urgent steps for their re-
habilitation. No arrangements have been
made to provide tbem some jobs ectc. Atten-

tion should be paid to all these. things.

There is a Tibel valley in Kashmir region
which came under cease fire line area in
1948. Half the .population of this valley
falls on our side and the remaining half
comes in Pakistan side. A referendum was
bheld in 1948 under the supervision of the
United Nations. They were asked if they
wanted to live in India or Pakistan; they had
opted to live in India, but they have not
been granted the status of refugees so far.
They have neither been given any help nor
any steps were taken for their rebabilitation.
The Government should pay atiention to-
wards this issue because this is a matter
which concerns the poor. There is some
problem of refugees in Tripura also. There
are 47,000 Chakma familiecs who had
migrated to our side from Bangla Desh.

The Government has said only this much
that we are discussing with the Bangla Desh
Government about taking them back. This
problem is not going to be solved in this way,
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It isa human problem. Those people say
that they are forcibly converted there. If
they do not agree, men are murdered and
women arg raped. I would like to know from
the Government as to why this problem is
not raised on some international forum or
before the United Nations Human Rights
Commission 7 Are you pot raising this
matter before these forums because they are
Buddhists or is there any other issue before
you 7 When our Government can raise the
matter of South Africa, Sri Lanka or any
other country, where atrocities are commit-
ted, in the Unpited Nations, why is not it
raising this issve on that forum 7 ] request
that their problem should also be raised there
and some steps should be taken for their

_settlement.

[

I want to raise certain points about
Minority Commission alto. Tbe Minority
Commission has been working for the Jast
several years as per the order of the Govero-
ment of India. 1 want 1hat it should be given
statuiory powers. We are hearing almost
daily that at onec place or the other com-
munal problems are coming to the fore.
These are minor problems. There are certain
communities like Budhists, Jains and Parsis
which are of microscopic status. These com-
munitics have no voice Therefore, if Mino-
rity Commission is given certain poweg then
1 feel their problems can be solved 1o & large
extent.

I welcome the sieps being taken to
strengthen BSF and CRPE. You are raising
or have ailrcady raised 54 Bartalions of BSF,
12 Battalions of CRPF have also been in-
creased and recently you have cdnslituted a
women battalian also, These are very good
steps for which I congratulate the Govern-
ment. Along with it 1 would also like to tell
you that there is another force which you
have forgotten and t(hat is Indo-Tibetan
Border Police (ITBP) which mans Tibetan
and Indian Border. This force seems to be
inadequate. In Laddakh region there are only
two Battalions where as tbis Border is quite
long. There is need to ircrcase one or two
Battalions in this area. Similarly, 1 feel that
in castern region also, there is' need to in-
crease this force. But I am not fully aware of
the present situation. 1, therefore, demand
that immediate steps should be taken to in-
crease and strengthen ITBP, .

*
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I want to say one or two things about
census also. You are aware that under the
supervision of Registrar General, a mini
census has been completed with a view to
giving poople of Ladakh region a scheduled
tribe status. Similar mini census was to be
done in Jarimu and Kashmir also in March
this year, but due to Assembly elections, this
mini census could not be conducted in
March. | submitt thst this should how- be
done immediately, so that the long standing
demand of people of Ladakh to give them
the status of scheduled tribe is implemented.

With these words | conclude and thank

you, Mr. Chairman, for the opportuniiy g

given tome. ° -

[Erglish)

SHRI C. K JAFFAR SHARIEF (Banga-
lore North) : Mr. Chairman, Sir, | thank jou
for giving me this opportunity to speak on
the Demands for Granis for the Ministry of
Home Affairs, Sir, todsy we are passing
through 2 very delicate phase in our country.
We know that there have been problems with
regard to the communal siwation, the
problems of the minorities, the religiovs
minorities, the linguistic minorities and the
weaker sections Sir, whenever we speak here,
we speak with full of anger rather than
patience. What is basically required is to
understand why such a situstion bas deve-
loped, in our country, | am sorry to note
that just a few minutes back, | ®ould witness
that in this very House. We are all very
respoosible people who represent the people
of our country in this House. If we oursclves
lose control, I think what will the people
who are more secular, more broad-minded,
with conviction and commiiment think about
us who represent them here ? If they had not
been 30, 1 do not think we would have been
bere. There is nothing that we caonot speak
in praise of the people, We owe a great deal
to them. Nobody can deny the fact of the
secular character of ‘the Indian people. Here
it scems to me, the whole protlem is more of
a few fanatics who always create a situation,

Sir, there have been many peopte refer-
ring to the Babri Mosque or Ramjanma-
bhoomi issue. I think, as the Babri Mosque
is dear to the Muslims, in all fairness I must
say, Ramjanmabhoomi is equally sacred to
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the Hindus of this land. Sir, ] am surprised,
even in a total Muslim State like Indonesia
in South-East Asia Rama is hailed more than
what we hail him here. I do not think any
Indian or anybody who visits that country
comes back without listening about Rama.
At least here you will have to find an occa-
sion to listen about Rama, whereas you can
bear about bim everywhere,  you can see a
drama about him, you can see him in their
culture. | am very sorry, I do not know why
we are going out of our way to create pas-
sions here. Here again I must say that the
Government, 1 am sorry, is npot acting in the
manper that. it should act. There is no point
in allowing the passions to develop, allowing
a situation to develop. We accuse whom ?
We accuse the Intelligence, that Intelligence is
not acting. What are we doing ? Do we re-
quire lotelligence for this also when the
issucs are before us ? Why should we delay ?
Not that 1 want the Government to act under
pressure just because there is a rally. I do
not approve of the rally, I do not approve
of the demonstration, I do not approve of
the speeches that are made there, It is here
we allow the fanatics to take the opportunity
to create the situation and to misguide the
people. Who are giving the opportunity to
them ? The opportunity is created by them-
sclves. Why should we delay 7 Although 1
am not expecting the Goveinment to act
under baste or give any impression that it is
succumbing to pressure, yet | want the
Government tq take it seriously and act with
wisdom so that this problem gets solved in -
the best manner amicable to both the sections.
We cannot displease the Hindus as Ram- -
janmabhoomi is more sacred to them, or we
cannot displease the Muslims because it is a
worship place where idols are being kept and
worship is going on. What is more tragic is,
I am sorry 1 do not know how my friends
feel, I should say it is lack of wisdom on the
part of the U.P. Government which allowed
the TV to come in there and then to show
that the worship is taking place when the
doors are opened. 1 do not know how it bas
happened, It looks as if the whole thing is
planned before and thereafter it is being done,
Sir, here it is very unfortunate, we should
not allow. Yesterday. 1 think the day before
yesterday, in the rally one of the religious
leaders -spoke something which is totally
against the established noims of the entile-

ment of any citizen speaking. There is a
limit. After all, whether it is a majority or a
minority we are the citizens of this country,
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we have certain duties to ourselves, ‘we can-
pot creute conditions not merely to the
Government, but even to the people them-
selves. When wo lead the people, when we
‘address the people, when we 1ake a sensitive
issue, then we should be qore” responsible

when we speak. I am sorry, some of my ®

friends gave an opportunity to such elements
also to participate and take the opportunity
to speak for what this commotion was creat-
ed in this House, :

Sir, now 1 appeal 10 the Government,'l
appesl to the Prime Minister, I appeal to the
Government of Uttar Pradesh not to sleep
over the matter and create such coaditions
rather than to sce that immediate action is
taken. They should take immediste measures
to scc that how best it could be solved. 1
think, there has already been a talk of some
judicial commission or otherwise a committee
or tribunal of some kind to be appointed
wherein the matter could be referred to for
settiement for the mutual benefit of all 1the

. people.

-

Another very distressing situation is
about the Assam Accord. I say the
Assam Accord because, the Government of
lodia is a party to it and took the initiative
to Sign the Accord. I believe, the Government
" of Assam is going to bring a proposal to

amead the relcvant Act in which the citizen
sbould prove that he is not a forecign
. pational. They have appealed to the Ceotral
Government. It is all the more important-
because I should caution my own Govern-
ment that they should take care of it. Since
they have initiated the Accord and the Accord
has come into being, they should take care
to see that no citizen is put to trouble, I
must say, here, how could any citizen take
that respounsibility of proving that he is a
citizen of India ? I do not think that ail
the citizens are as equal and good advocate
as my dearest friend. Mr. Dinesh Goswami.
Citizen is ¢ commonman, How, could he
take the responsibility ? Sometimes they
may be having the documents; sometimes
they may not be having the documents. How
is it that it is his responsibility to prove it ?
What is the law 7 We follow the British
system. Ia the British system, if thereis a
prosecution proceedings, it is the responsibi-
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lity of the prosecutor to prove that somebody
does not have the legitimate right. Here,
how do you expect an ordinary citizen, an
ignorant and innocent man to' take such res-
ponsibllity to prove that he is a citizen of
India and not a foreign national ?

Secondly, I believe, I do not know
whether it is true, they are going to make
‘one-man tribunal It is something ‘amazing.
Not only is democracy but even otherwise,
we must say, ...

SHRI BIPIN PAL DAS : At present,
there are fhree-man tribunals. They want 10 -
*hive onc-man tribunals,
SHRI C. K JAFFAR SHARIEF: The .
present system envissges a  three-man
tribunal. Collective wisdom is always better

- than giving all things 10 the hands of one

single individual. Therefore, 1 personally feel
that the Government of India will 1ake care
of these aspects. .

Coming t0 the police administration, a
lot of problems are therc everywhere. If |
say, then you would say, *‘It will be a State
subject and we are not supposed 1o discuss’'.
There are a lot of disturbances still in
Ahmedabad and other places. Even in my
home Siste, Karoataka, these things are
happening There is no proper orientation
training to the police, How did police
firing in a given situalion happoa 7 What are
the norms 2 A% the norms being Tollowcd
properly 7 1 am very much smazed to see
the manner of recruitment of the manpower
to the police force. It has to be looked into
whether we are recruiting proper people and
whether proper training is given to them. 1
do not know where actually we sre going to.

SHRI . ATAUR RAHMAN : The
important thing is, minorities are being
appointed only in the Central Reserve Police
Force, Assam Rifle and other police forces.
But they are not recruited in the U.P, Police,
what is the reason ? In the U.P. police,
there are 8 very few Muslima, - The people
who are eligible for C.R P.F, are disqualified
for recruitment in U.P. Why? Therefore,
people like only C R P.F.

SHRI! C. K. JAFFAR SHARIEF : It is
not the question of merely one State
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or the other. The question is of the whole
attitude. As my friend rightly said, thero is
a credibility gap. People seem to have
demonstrated more faith in the Central
Rescrve Police or the Border Security Force
etc., rather than their own local police.
1 do pot know how my friend, with his past

experience, being a police official, has himself -

acted. 1 Y0 not know what he was himself
doing when he was actually in service. But,
anyway, | must say that there is a point in
that. We have been trying to create a peace

force. | 4o not know what exactly is the’

position with regard to the peace force.
How many have been recruited, what short
of composite force it is and whether it is
being used, and what are the results of such
force T We do not know it. I bhope the
Government will enlighten the House. But,
nevertheless, | must say that as my friend
rigbtly pointed out, it is for the State Govern-
ments to take care of it while recruiting,

It is oot merely the top man, the Police
Commissioner or the Director General of
Police; it is not even a constable. It is the
Station House Officer who is more res.
ponsible, who is going to deal with the situa-
tion Jocally there ? I personally feel the
Government should bave some machinery for
the purpose of the recruitment of the Police
cadre and the people selected should be given
proper orientation to be more secular, to be
human than merely becoming another cadre
which deals inhumanly, just in the name of
controlling the law and order situation.
When I say this | personally feel that all of
us whether they are this side or that side,
cvery party has some Government or the
other in each State, it should pot be our
cndeavour to bring down the morale of the
police foroc. We must maintain them because
tomorrow something happens whether good
or bad, we require their help. We should
not bring down their morale. How we should
improve them is the question. That is the
question to be addressed not only by State
Govesnments but also by the Centre.

Lastly, I come to the main point, the
socio-economic problems. I personally feel
that the most important factor where people
are being taken just for granted is the anti-
social element, Wheaever any law and order
‘problem arises, we attribute it to the anti-
social elements, 1 do not think the anti-
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social elements are the terrorists coming
from either across the border or fronf some-
where outside the country. 1 do not think
they are coming from Heaven., These anti-
social eclements are our own children of
whom either the society should take the res-
ponsibility or the Government should take
the responsibility. There is no point just leaving
the poor and the unemployed to their mercy;
then leave them to the mercy of the criminals
and others and then call them as anti-social
elements and whenever we point out the res-

ponsibility, we do not point out the responsi- *

bility of the fanatics who take the oprortu-
nity and create situation. We blame the poor,
who are exploited in the name of anti-social
elements. [ . think, some of the social
scientists will have to address themselves to
this issue and my esteemed colleague, the
Minister for Social Welfare, is also here and
I think her Ministry should ‘also address
itself to this question. | think the Govern-
ment should seriously address itself to these
issues and I thank you for giving me this
opportunity.

-
-

SHRI DINESH GOSWAMI (Guwahati) ;
Mr. Chairman, my distinguished colleague
from Assam Mr. Bipin Pal Das in his speech
made certain <critical comments on the
functioning of the AGP Government. He
said that our Government in the State, the
Assam Gana Parishad is not performing its
duty to fulfil the provisions of the accord
though the Central Government has done
whatever is possible on its part. If my friend
Mr. Das has spoken so for political moti-
vation, I cannot help it. But if he has done
it because of lack of information, though 1
know that he is a member who is normally
informed, then I fee] that 1 should place
certain materials before him and also before
the House to put the record straight. Mr.
Das said : Why the AGP Government has
not opened the Ashok Paper Mill in spite of
the fact that there is a provision in the
Accord. Yes. The provision of the Accord
says that the Central Government will render
full assistance—1 reply upon this word ‘full
assistance’—to the State Government in their
efforts to reopen. What are the facts ? The
facts are that after this Accord, corres-
pondence has taken place between the State
Government and the Central Government for
helping the Smie Government to open the
Ashok Paper Mil. An official requisition
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was put on 25th Mayrch 1986, follgwed by
a letter by the Chief Minister on 10.6.1986
to the Government of India that an amount
of Rs. 20.52 crores may be given on
three heads—one is the statutory hability;
the second is abont maintenrance and the
third is an ad-hoc and initial grant, Uptill
now, the Central Government bhas not dis-
puted that this amount is required for open-
ing up of the Ashok Paper Mil. In spite of
the fact that the requisition was put on the
25th March 1986, on 9.8.%6, as against the
demand of Rs. 20.52 crores, a sum of Rs.
2.84 crores was given to the State Govern-
ment. For what ? It is as ways and means
advance. And, Rs. 18 crores has not bcea
paid yet. The Chief Minister has reminded
and has written letler, to the Prime Minister
and the Home Minister on 26.8.86 onwards.
From 26.8.86'till March 1987, there has
been no reply from this Government.
If my learned friend Shri Bipin Pal Das is
sincerc —he is a very influcntial member of
the ruling party —he should insist upon tbe
- Central Government, instead of blaming the
AGP Government in Assam_ and be should
castigate the Central Government for not
fulfilling the assurances. My friend has said :
Why the Government of Assam —the AGP
Government—is not doing anything for the
refinery. Let me remind my frend that in the
bistoric Press Conference by the Prime
Miaister where he resorted to a large number
of terminological inexactitudes, it I am
allowed to use the expression of Mr.
Churchill, he said that for getting a feasibi-
lity report of the proposed refinery, the
matter has been referred to EIL. FIL is not
uvoder the Government of Assam. EIL is the
Government of India’s Undertaking. EIL
has not yet submitted the report. Do you
expect the Assam Government to set up g
‘refinery when the feasibility report of your
own organisation bas been submitted 2

SHRI SOMNATH CHATTERIJEE
(Bolpur) : Karnal refinery will come up..,

SHRI DINESH GOSWANMMI : Of course,
Karpal refinery will come up. We koow,
The election is there. My friend bas said ¢
What the Government of Assam has done
about the road ? Let me plac: the facts for
his own consideration. In spite of the fact
that the Accord was signed oy 15th August
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1985, no sanction for expenditure for survey
was given till 5.5.86. On 5.5.86, saoction
for the Dhwbri sector was. given. But we
were told, the Assam PWD was told : before
you go for survey work, you must inform the
BSF because the BSF must agree to give
security cover; otherwisc, Bangladesh may
creat troubles. On 21st May 1986, BSF
agreed 10 giye sccurity cover. The Assam
PWD within two days le. on 23rd May
1986 started this survey work. The BSF
withdrew its security cover on 30th May
1986 for no rcason whatsoever. The matter
has to be taken up by the Prime Minister
and the Home Minister, Ultimately, clearance
was given on 4.7.86 and for the Karimganj
Sector, the amouot has been sanctioned only
on 15.7.86. In fact be has quoted & number
of statemeonts from the Hon. Chief Minister.
1 wish he should have sho quoted the recent
statement that the survey has professed und
the construction of the road is sopposed to
begin soon, provided the Central Govern-
ment gives us fund,

Now, there is a provision about the
detection. The relevant provision® is Clause
$.5 which says that the Government of
India will undertake stftable strengtheniog
of the Governmental machinery for the pur.
pose of detection. What sre the facts 7 On
26.11 85, the Government of India created
18 posts. On 17.7.86, names of the officers
were sent by the Assam Government, On
14.%0 B6. Government of India —after three
months —wants the Assam Government 1o

. Bive some new names. The Assam Govern-

ment sends fis reply on 5.11 86; sends re-
minders on 2.1.87. But uptil, now, sothing
has been done. | think something was doae
afier the €bief Minister of Assam mct the
Prime Minister. Therefore, the fault is not
with the Assam Goveroment. The fault was
their's, there was no action on the pait of the
Central Government.  Therefore, do not
blame-the Atsam Government. (!nrermpﬂom)
! am happy that, after our talk with the
Chiefl Minister on this perhaps something has
been done. But | have to meet the argubnent
advanced by Mr. Bipin Pal Das that the
fault lay with us, .

So far as deteot’on is concerned, the ‘pro-
posat for additional staff was sent on
9-10-1985. The Government of India
waoled further material on 24-1-1986. The
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material was sent oo 30-1-1986. A re-
minder was sent on 23-4-1986. The Home
Ministry remained silent. A further letter was
seat on 5-5-1986. A reminder was sent on
4-6-1986, another reminder on 16-8-1986
and another reminder on 30-10-86. The
Chief Minister ultimately bad to meet the
Prime Minister and now probably this thing
bas come. (lnterruptions) *

SHRIP. CHIDAMBARAM : You have
beard only one side. You should hear the
other side tomorrow.

SHRI DINESH GOSWAMI : So far as
Clausc 7 is concerned, we had asked for
creation of a Task Force. Now probably the
Prime Miagister bas agreed to the creation of
Task Force. My friend has spoken so much
about the amendment to the lliegal Migrants
Detcrmination Tribunal Act. He has said
“that we will follow the British system of law,
where the accused is not to prove his in-.
pocence. Let me point out that this is not a
crimins! prosecution. Secondly, let mé point
out that there are 8 number of Acts in  this
country wbere the accused is also asked 1o
prove his innocence. But let me point out
that this Act deals with the migrants who
have come after 1971. There is snother Act
called the Foreigners Act which deals wilh
the migrants who have come bgfore 1971,
and io the Foreigners Act, unfortudately, the
burden is upon the person cooncerned to
prove that he is not a foreigner. It is not
that we have adopted the British system after
1971. When this Act was passed even in
1948 and s0 on and so forth, this system of
British administration was available. My
friend bas said that, after all, when you
submit an application, you must give the
court fec. Yes, provided you ask for ceriain
relief for your own benefit,
person does a national duty and poiots out,
“‘Herc is a man who is a foreigner; kindly
detect™, do you expect him to pay the court
fees, do you a want himto pay the court
fees 7 He has to submit two affidavits, He
basto go to a lawyer and submit two
effidavits. He has to spend money. Do you
think that anybody will take all this trouble ?
Unless a man is  vindictive and he wants
vindictively to create trouble for another
man, nobody will take this trouble. Thesefore,
we have asked for certain amendments and

the matter is under discussion. We had a |
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very extensive discussion with Mr. Chidam- *
baram and he agreed to certain positions.
Let me point out one thing. Bven if a Private
individual submits a ccmplaint that, say, Mr.
Rahman, is a foreigner, automatically the
matter does not go to the Tribunal. The .
matter is referred back to the Government. .

'The court has té make an inquiry and if,

after the inquiry, the Government submits a
report to the Tribunal that there is substance
in the allegation made by the private indivi-
dual, then only the Tribunal will take action.
Therefore, it is not correct to say that the
private individual has been given an over- -
riding power to make a complaint against an
individual. 1t is also ot true that the citizen
is asked to prove his citizznship. | am not
asked to prove my citizenship status. If the
bighest authority of the police feels that a
person is not a citizen of India, then be gives
8 potice and in that case the burden falls.
Our complaint in this. Wby do you have
two different kinds of burdens, one for those
migrants whbo have come prior to 1971 and
tbe other for those who bave come after
1971 ? la fact, ooe can complain that two
types of procedures are being made applicable
and one ean even complain of violation of
article 14. That is why we made this point,
We are still awaiting the response of the
Government of India. We have scen in the
list of papers that the amending Bil is likely

" 1o come. We do aot know when it will come.

But we would like this Bill, before it is
inwoduced in the House, to be discussed with
the Assam Government, maybe confiden-
tially, and I have reasons for doing so. 1
do not want that this should be discussed
with Members of Parliament. My reason is_
this : suppose there are certain arcas. ..

SHR1 BIPIN PAL DAS : He has mjssed
my main point. My main point was that
tbe Illegal Migrants Act has not proved to
be a hindrance in the process of detection
and deportation of the foreigners.

SHRI DINESH GOSWAMI : | am
coming to that. My friend_ said that lakhs of
people have been detected but one thousand
persons have been- deported. The reason is
very simple, Pursuant to the detection of a
person, that pers'on has the right togo toa
tribunal and ubless the tribunal gives its
verdict, you cannot deport, Therefore, even
is you detect two lakhs of persons, the entire .
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procedure io the tribunal is so cumbersome
that ultimately it will take years and years to
get a result from the tribunal. There is an
appollate provision. We are not opposed to
the appcllate provision as you said. What
we have opposed is that under this Act there
is a revisional power to the High ‘Court. We
told the Government of India Yhat why do
"you have a revisional power also when under
the writ jurisdiction a person will have the
right 10 approach a High Court. Why you
give two rights ? Because if you give a
revisional right as well as writ jurisdiction
theo, after the revision in the High Court
probably one cap even avail of the writ
jurisdiction. Therefore, avoid multiplicity.
Because if you bave muliiplicity of forums,
tben ultimately no purpose will be served,

But, inspite of the fact that we have
identified a large number of persons, we
bave not tried to deport them; we have been
very judicious and cautious.

So far as eviction is concerned, it is a
fact that the Government bas decided to
cvict persons. In fact, one third of Assam
is under eviction. Our position is-that if a
person wants to stay, he cannot stay illegally.
He must have some right and that right
must be conferred by the State Government.
I am not going to make any distinction in
the race, colour or language. If a person has
occupied a Government land, without
authority, then be should be evicted and if
it is felt that be has a right even to get that
land, the Government may in appropsiate
cases give that land.

L ]

My friend has mentioned about Dulian
Jan. The entire trouble at Dulian Jan ardse
because the Government of india—not the
Home Ministry, some other Ministry is
concerned with it and therefore this question
will probably have more occasions to be
discussed— has made it a prestige issue and
put a person there who has lost all rapport
with the local population. There is allegation
of corruption agaiost that man. lospite of

the fact that this bas been done, well if the .

situation continues, ‘then we are helpless,
But 1 feel that the Petroleum Ministry will,,,

-
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SHR! BIPIN PAL DAS: 1 am not
coocerned with any official's corruption or
non-corruption business. My point was by
successive bandhs called by people, 7000.
toones of crude oil has been lost which is
valued at more than Rs, 20 crores. Over
and above that, even the Assam Government
has lost some revenue because of this. Why
should that be allowed ?

344

~SHRI DINESH GOSWAMI : My reply
is that 70000 tonnes of oil is not lost. It
is still underground. Nobody bas taken it
out and burnt it. 1 hope my learned friend
will take more care to sce that the gas that
is flared in Assam for ycars and )ears toge-
ther is saved by doing something with the
Central Goverument instead of shedding
crocodile tears for 70000 tonnes of crude
oil. '

1 koow that there has been some com-
plaints about law and order. But thatis s
subject which rightly has not beep permitted
to be discussed here. In Assam a Govern-
ment of young people have come. ] madeo
it a point 10 point out on the last occasion
also and evean today that while pointing
out that the Central Government has not
performed its part 1 bave oot done it in
order to score a debating point. 1 don'ts want
this argument to go on also that we for
oursclves telling that the Ceniral Government
bas oot fulfilled its part and the Central
Government %aying that the State Govern-
meot has not fulfilled its part. 1 belive 1hat
cfHorts should be made from both the sides
to fulfil the provisions of the Accord.
Therefore, my suggestion even now will be
this only.

When the Chief Mipister met the Prime
Minister last time, | thiok he bad a very
long discussion of threc and a ha!f hours.
Three and a half hours must be the longest
discussion with the Prime « Minister by

anybody.

SHRI P. CHIDAMBARAM . Was he
satisfied or not ?

SHRI DINESH GOSWAMI : To be very
frapk, he was satisfied with the lengtb of the
discussion; but not with the outcome of the
discussion,
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SHRI P. CHIDAMBARAM : What did
he say at the end of_ the discussion 7

SHRI DINESH GOSWAMI : He said
that he is satisfied with the length of the
discussion snd for the company of the
Prime Minister for three and a half hours;
but was not satisfied with the outcome, May
be becuase Mr. Cbidambaram was pot
cooperative even then. I will submit that on
this point where tbere is a diffcrence of
perception.

SHRI CHINTAMANI PANIGRAHI :
- The Chief Minister was very happy when he
came to us. 1 dop’t kpow whaj he told you.

SHRI DINESH GOSWAMI : The diffi-
culty with our Chief Minister, with you and
with Mr. Chidambaram is that you are all
%0 nice people that you cap never be
unbappy.

There is a diffcrence of perception about

the fulfilment of the Assam Accord..

SHRI P. CHIDAMBARAM : Sir, I do
not want to score a debating point, My,
Goswami will sgree we have made considera-
ble progress in narrowing down the
diffcrences. Let not this debate end op a
notg that the diflertences are wide. The
differences have beep narrowed down. Chief
Minister's meeting with the Prizgc Minister
ended on a fairly satisfactory rnote: Please
do not raisc the level of the rhetoric. Let us
conclude on a happy note,

SHR! DINESH GOSWAMI : In fact,
let me point out if Mr. Bipin Pal Das would
not have tried to score a political victory by
criticising AGP 1 would not have raised
this point. 1 have to put the record Straight
because the points were raised by bim. 1
will conclude by saying that out of various
poiots | feel three points have been speci-
fically covered in the last discussion. Chief
Minister is bappy so far as these three points
are concerned There is still a differeace of
perception so far as some other points are
concerned but with the united cffort of the
entire House on both the sides for fulfilment
of the accord let us hope Government of
India and Government of Assam should be
able to fulfi! the remaining part of the
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accord. In doing so if any contribution “can
and should be made by us we shall be ready
to make that contribution.

]
’ L]

(Translation)

SHRI RAJ KUMAR RALl (Ghosi) : Mr.
Cbairman, Sir, first of all 1 thank you for
giving me an opportunity to express my
views on the Demands of the Ministry of
Home Affairs. I support these Demends.
During the last electiont our leader had
promised that we will strengthnen the unity
and integrity of the country and defecd the
democracy in the ccuntry. | am bappy to
say that the Prime Minister has fulfilled his
promise very well for which I thank him.
Inspite of all round crisis in the country, it
is on&, united and well-guarded. Under his
“leadership, on the one hand, Punjab accord
and Assam Accord were signed and on the
other band Statchood was given to different
Union Territories. Io this way, things are
functioning as they should have. The country
as well as the people are, therefore, progres-
sing continuously, Today, people in every
corner of the country are free to express their
views. They also listen to others. Such
beautiful arrangements are _undoubtedly
appreciable and commendable.

1 want to draw the attention of the
Hoyse toward 2 or 3 points. Pressently,
the burning topic in the country, in which
every oce is taking interest, is Babri Masjid-
Ram Jenam Bhumi dispute. The entire
House will agree with me that inspite of
having uniformity of views on every level,
opportunities come when many Hindus
become only Hindus and Muslims become
ooly Muslims and they strat workingin a
manner which is prejudicial to national feel-
ings and humanity. At such times it is but
patural for those persons who love their
country to feel sorry and to also feel the pangs
of agony, The Mipistry of Home Affairs,
in which very efficient persons are sitting,
should not forget that it is their first and
foremost duty as well as is the need of the
hour to find solutions for such problems.
The problem to which a _major part of our
population is involved cannot be a small
problem, After all who will decide and how
it will be decided as to what is right the
claim of the Ramjanam Bhumi supporters
or the supporters of the Babri #dasjid. This
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bas to be decided. It is the right time when
Government of India and the Ministry of
Home Affairs, should, by stopping all other
functions, concentrate their entire epergy in
solving this problem.

There are no two opinions that alongwith
the development in diffcrent areas obsecurcan-
tism and fanaticism are also increasing.
Sotme one has rightly said that in this
country if the politics and the religion are
mixed the country is definitely destined to
doom. I feel very sorry to say that certain
people who are very scholarly—I do’nt want to
point them out and also respect their national
feelings and 1 bave at different times support-
ed them also oo various issucs—are saying
things which they shoudl not hawe sad. If
we start mixing politics with religioo that
will not be a desirable situation. Therefore,
the Goveroment should enact such laws that
it becomes difficult to mix politics and
religion. The person who indulges in politics
in the matter of religion or brings religion
into politics should be punished first of all.

Sir, at present Muslim and A Hindu
communalsim which the Government bas
tried to supress and which has beeo rejected
lock, stock and barrel by our country is
again trying to rajse its ugly head. What
Hiodu communalism is doiog ip the wiliages,
towns and citics under the cover of Vishwa
Hindu Parishad is pot a secret Lo any one,
It is another form of Bhartiy Jansangh and
_ R.S.S. which want to stoke the fire of
commupalism. They want to set the country
on fire. Muslim communalists also want 10
do the same thing to become lcaders. They
too in the name of religion waant the
innocent, illiterate people to ~ induige in
unlawful activities so that this country may
disintegrate and be destroyed. These people
do not understand this thing that we live
only if the country lives. Therefore, what is
peeded is that the Government should awake
and fecling the pulse of the people and
history’s lesson, should try to solve the
problem at the carliest’ so' that the country
is not harmed. Otherwise the situation bas
become so much explosive that we can be
destroyed any moment. I have understood
the situation and I have observed the people
end on that basis 1 can say that if the
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Government does not handle the situation
properly and promptly, then the country
will reach the brink of destruction. If the
situation remains such, then wherefrom we
will construct roads and wherefrom we will
be able to launch rockets from Shri Harikota
station and how we will be able to face all
the problems ? If this infighting comtinues
then our resolve to keep the country united
and integrated will shatter.

Sir, there are certain other local issues
which relate to Centre as well as the States.
Where riots take place, the Goveraoment
should as its first and foremest duty find out
the persons responsible and r1easdns behind
them. All this should be done withcut fear
and favour and facts should be brought
forward. Whosoever is found responsible
for such riots aod conspiracy should be
punished severdly. But this is not dooec and
that is why such incidepce are on the
increase.

Sir, I come from Ghosi constituency of
Azamgarh district. Mhow is s'city of large
propuiation. Here, after every two to four
years riots take place. People start shivering;
thgy do nol know what will bappen to them.
The common man, agriculture labourers
become apprebensive of the unseen and
pnknown But the Government of Utlar
Pradesh does not do anything. ] bave myselfl
10ld scveral times as 0 why the riots of
82-81 are oot enquired into and the guilty
persons brought forward. On S and 6
February, this yesr also the riots broke out.
I asked the District Magistrate and the
Chief Minister of U, P. and the Union
Home Minister to institute an enquiry into
the riots and expose the persons responsible
for them but the matter is being is hushed
up. Thersfore, the people bere are becoming
lea on the basis of Hindu or Muslim
commuoalism. The people of India are peace-
loving; they want peaceful living. Therefore,
they will spit on such persons and will
never enlertain them, If all these things are
exposed to the majority of community of
the country, then they will not be taken in
by the utterances of such people But it is
the weakness of the Government because of
which all these things are not being exposed,
It is very bad to supress a thing. Last time,
I had said in this august House that due
to the weakness of the Ministry of Home
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Affairs, due to its incffective orders lots of
things remain incomplete,

17.00 hrs, .

Sbri K. K, Tewary, Union Miaister of
State for Public Enterprises was to visit my
district Azamgarh on 8th February, 1987.
The S. S. P. sent 2 wireless messags from

there to all places where Shri K. K. Tewary *

was to go.

[English)

...That the programme has been cancelled
and the wireless message was conveyed 10
all the police stations, ,,,

[Translation)

1 worote to the Chief Minister, Union
Minister of Home Aflairs and the Primc
Minister. He was (rue to bis words and
visited all the places, but

(Exgligh)

Not a single Muittrlle or a constable was
t ere...

(Translation)

As | was told, he has also written.

1 have written thrice, but the enquiry is
not being made as to whose coospiracy was
it and why the programme was cancelled ?
When the circumstances were such. why the
Min'ster was not siopped ? He had been

travelling up to 30 kms witbout a Magistrate,

without any police escort and without
patrolling. Afterall, who was responsible

for this 7 All these things are being supressed.

Was it the order of the Chief Minister, the
Minister, the Home Secretary, Commis-
sioner, or the Protocol Officer 7 This needs
to be enquired into, but —-

[English)

..+.. Nobody is doing ‘anything......

(Tramslation)

This is the pomtion. Therefore, 1| spy
that concealing the facts would not do. If

.

Home Affairs

once the S. S. P. or the District Magistrate
is caught, it will brighten the pame of the
Congress Government, because it has got its
own history. By doing this its prestige will
enhance. If the facts are supressed, it cannot
brighten the image It is, therefore, necessary
to hangdle this mstter in a proper way,

SHRI V. TULSIRAM (Nagarkurnool) :
l.ots of congratulations to you. You have
shown courage to sperk this much.

SHR!T ATAUR RAHMAN (Barpeta) !
You should say this alio that there was no
communal trouble for 40 vears...

SHRIT RAJ KUMAR RAI :.]1 want to say
that there was one Bhola Rai. He was given
a freedom fighter ccitfic te. He had been
once challaned on ths charges of theft,
ducoity, Leninism and Marxism, He has not
vel eomplsted his age for a fieedom fighter.,
1 had my ~ se'f subm ted his application, 1
cxpress my thanks 10 Shri Panigrahi for
setting up an enquiry in this matter. Such
péople should not get pension. Their
certificates should also be seized.

The Union Ministry of Home Affairs is
¢oing good work also But I would like to
submit that these things should be made
cicar and should be disposed of at the
carliest. With these words 1 express my
thanks to vou for giving me the opportunity
tO £Xpress my views.

SHRI VIRDHI CHANDER JAIN
(Barmer) : Mr. Cbairman, Swu,' 1 rise to
support the Demands for Gllnls presented by
the Mioistry of Home Aflairs,

»

About 40 years are going to be comple-
ted since we achicved independence, but
there has been no checnge in the attitude
ond out-look of the bureaucracy. There has
also been less change in the attitude and
outlook of the police. It is the responsibility
of the police to maiatain law and order in
a democracy. We are uying to get the
police force trained. We are also trying to
modernise tbe police force and provide
them with  effective cquipments. Thesé
cfforts are on but in spite of that the law
and order sitmtion bas deteriorated in the
rural areas. For this the inaximum responsi-

-
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bility falls on the police stations. The police
stations have their price these days. Some
police station's price is Rs, 20 thousand ;
some other police stations have » price of
Rs. 1 lakh and so on. The same is the
gituation in our area also.

SHRI PIYUS TIRAKY (Alipurduars):
In Delhi also the same situstion prevails.

(English]

SHRI P. CHIDAMBARAM : You throw
some light on that,

(Transiatiog)

SHR1 VIRDHI CHANDER JAIN:
The Superintendent of Police, who is an
LLP.S. Officer, takes bribe operly Such a
situation exists in the country. Therefore,
you must pay atfention towards it.

Along with it cases of rape commitied
by police have also come to light. But no
concrete steps have been taken. In a number
of cases, therc bave been deaths of culprits
in police custody. No action is taken against
tbe officers for this. It s, therefore,
necessary that overall change should be made
in the police department. We have taken a
number of concre'e steps to b.ing improve-
ment io education. But we have not paid
much attention towards police department,.
We should effect changes in it so thata
feeling is installed in them that they are
there to serve the public. If any in justice
is done to the public, they should came to
their rescue. Today our police force needs to
be like this.

The second thing | want to say is about
the BSF, I belong to a border area and
B.S.F. is deployed in- border arcas. The
B.S.F. Jawans live a very difficult life in
the border areas. 1t is more difficult than the
military.life. The B.S.F. jawans bad fought
in 1965 and 1971 Wars, At that time it
was the B.S.F. who fought first and
‘thereafter the mllitsry took position. Now-a-
days the B.S F. jawans gst very rcss facilities
and salaries as compared to military jawaas.
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Their salaries and other facilities should be
at par with the jawans in Military. Such a
provision will encourage them much. The
B.S.F. jawans are not able to discharge
their duties in checking the
activities in the border areas. | want to tell
you about Barmer and Jaiselmer districts
that these are border districts. | also repre-
sent them. The police seized heroin and
charas in number of cases. The police acted
very bhonestly in these cases. The S.P.S.
of Barmer and Jaiseimer are very honest.

“They seized large quantities of heroin and

smack and arrested the culprits.

It bas also come to the notice that most
of the jolice officers come on deputatipn.
This is the reason that they are not able to
discharge their duties properly number of
times. The question is of the security of

' the country. Therefore, you should take care

of it also. Special auention should be paid
towards recruitment of B.S.F. jawans in
Barmer and Jaiselmer. Earlier, a very less
number of B.S F. jawans were recruited
from our area. Barmer and Jaiseimer are
the most drought affected areas of tbe
country. As you have extended recruitment
facillties to them, I want that some relaxa-
tions may be given in educational qualifica-
tions also, keeping this fact in view that the
rate of literacy is only 10 percent in
Barmer and Jaisclmer and it is the most
backward area. This will provide employ-
ment to a large number of people and it
will be of some help to them in this dioughbt
situation,

Now | would like to say one thing about
Punjab, I feel that the schemcs made for
Pupjab for holding public mectings at
sclected places will be quite . eflective and
will bring awareoess in the people. The fear”
has reduced to some extent among people
and all partics are trying for this. It is very
good thing. The job being donc by the
Dircctor General of Palice, Shri Reberio s,
in fact, a welcome step. He has also been
honoured.

Besides, 1 would like to submit that an
Hon. Mecmber of this august House, Shri
Sunil Dutt will reach Amritsar on 13th
April. There will be a large gathering for
Sarbat Khalsa on that day, Therefore, there
should be full security arrangements for

smuggling
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achieving good will and noble cause for
which he is undertaking the Pad Yatra may
*be fulfilled. Primarily it is the responsi-
bility of the Government of Punjab, but
the Central Government may also keep a
watch on the situation.

(Engitsh)

PROF, SAIFUDDIN SOZ (Baramulla) :
He is raising the issue of security arrange-
ments for Shri Sunil Dutt, This needs a
reply from the Mibister.

SHR1 P. CHIDAMBARAM : 1 bhave

made a nole.

(Translation)

SHRI VIRDHI CHANDER JAIN:
The Eradi Commisisson Report has reached
the Centre. | want that the interests of
Rajasthan should be protected under this
Report. Hon. Prime Minister bhas also stated
that the interesis of the desert arcas shall
be protected. We have got water from the
Ravi, Beas and Sutlaj rivers, We have

* received it on the basis of the sgreement
with the represcotatives of the World Bank
in 1955, The intention behind it was that
the desert arcas should be supplied with
water and special attention should be paid
to the areas with acute water shortage.

In regard to the agitation in Assam, |
want to submit that the criminal cases are
pending in the Court at preseat and are
under investigation, particularly the case of
Mr. Parthassrthy who was Commissioner
in upper-Assam aod who was killed in s
bomb-blast in his office on 10th April 1981,
His case is being investigated by the C.B.I,
A State Minister and an M.L.A. of Assam
are glso involved in it. The Government of
"Assam is tryiog to hush up the case. C.B 1,
is being gheraoed.

(English)

SHRI ATAUR
suspicion is no proof,

RAHMAN : Mere

AN HON. MEMBER : The matter is
'“b‘}.d‘“ .
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(Translation) .

SHRI VIRDHI CHANDER JAIN:
Earlier they were arrested but now efforts
are beind made to destroy evidence against
them. What I want to request is that, if the
changes are so scrious then that Minister
should resign. Fhe Chief Minister should
dismiss him because he is trying (o hush up
the case. In the Assam Accord it was also
decided that the criminal cases which are
pending should be settied. The other 1.A S,
officeys are very honest. However, s8s it is
a case of murder, it should, therefore, be
investigated . fully, In regard to the Babri
Masjid—Ram Janam Bhoomi dispute it is
my opinion and -the same view has been
expressed by others as well that this matter
should be settled at the earliest. The Central
Government should pay special attention
because keeping in view the kind of rally
which was held in Delhi and the kind of
speeches which were made,

17.14 brs.
(MR. DEPUTY SPEAKER in the Chalr)

had there been some other Government
in power, it would bave anested these
persons, regardless of how important  those
people might have been. If arrests have not
been made, then we do not know as to what
was the purpose behind it ? Had such
speeches becn made by some political person
then he would have been arrested. A
dangerous situation is being created. The
Babri Ma¢jid— Ram Janam Bhoomi issue
should be settied amicably. If disputes still
exist then the matter should be banded over |
to Department under the National Monument

Act so that there is an end to the dispute,

With these words, | support the
Demands for Grants of the Ministry of
flome Affairs and conclude.

|English)]
PROF. SAIFUDDIN SOZ (Baramulla) :
Mr. Deputy-Speaker, Sir, 1 am rather

worried that all kinds of communalism,
parochialism, obscurantism is growing in
the country. The line in the graph is on the
assendance, 1 do® not know what is the
impression in the Home Mibistry, But, I
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feel pained to notice that the communalism
in this country is growing. 1 wonder whether
it is a temporary phase. What I have seen
io recent years, is that unless the ruling
party rises to the occasion, does its duty to

the people the grapb will have its line in -

itself growing, it will always be on the
ssscndance. The basic thing on which Home
Ministry should concentrate its attention is
that it should prove the secular politics.
The Constitution of India lays down that
we shall have a secular State and there are
people, there are Hindu organisations,
Muslim organisations, who ‘challenge the
very basic concept among Muslims. This
Mr. Chidambaram should know, we know
i him we bave a very brilliant young
Minister, be ' must understand the implica-
tions of the word ‘secularism’. I koow
Muslim organisations like Jamat-e-Islami
in Jammu and Kashmir State. When
I mention Jamat-e-Islami it s 2
different Jamat-e-lslami from what you
bave at the all-India level. At all-India
level there is Jamat-e-lslami which is a
cultural body. It has no connection with
politics. They analysed the word ‘secularism’,
In Jammu and Kashmir State they translate
this ‘secular® as ‘Ladiniyat’, that is some-
thing & ph'losophy which is, if I could pse
the term, ‘irreligion’ ‘Ladiniyat’. That if
you belleve in seculsrism, you no longer
believe in irreligion. We have explained to
those gentlemen during the recent
clections tbat secularism means respect for
mutual understanding, secularism. means
that if 8 Hindu, it #s a martter of pride to
be a Hindu, and ifa Mussalmsn rises and
says that it is » * matter of pride for him to
be a Mussalman, ft s secularism. We
explained not only the interpretation of
Jawaharlal Nebru, Maulasa Arad and
others, but also the interpretation given by
the greatest living scholar in Lucknow—he
is respected throughout -India—Maulana
‘Abual Hassan Ali Nadvi But Jamaat-e-
Islami is bent npon spreading this virus of
communalism and obscurantism in Jammu
Kashmir State, Why do I warn the Home
Minister ? It is because this iy the basic
point which should receive hig
attention, :

You say that religion #nd politics should
pot be mixed. But to that, some Muslim
Prganizations will tell yoy ;
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‘ J;uia ho deen siyasat se
To rahk jaari haf Changer!,

This was said by Allama Iqbal. But that
deen, that is, that concept of religion is
different. That is not mazhab alone. Mazhab
is ooc thing. Deen is another thing. So,
they remember only these
the translation of deen is ethics. Therefore,
the very basis of the Constitution of Ilodia
is being challenged. It is being challenged
not caly by Jamaat-e-Islami ; it is challenged
by the Hindu Vishws Parishad, and it is
challenged by Hindu chauvinists. It is challen-
ged by Muslim fundamentalists. It is some-
times challenged in Jamshedpur, sometimes in
Ahmedabad and sometimes in Aligarh ; and
you have to rise to the occasion. | do not
know whether you have started rising to the
occasion. If you wait for a future date, that
will be very much late for you.

Now, sofar as secularism is concerned,
it is enshrined in the Coanstitution. That is
the basis of our polity, but I feel that even
the Government—controlled media are not
serving the purpose of scecularism. | would
raise a broader question : why is it pecessary
for the Television to poriray scenes based
oo religion ? It may be a religious ceremony
of Hindus; it may be a religious ceremony
of Muslims. I do not suppose Radio and
Television should cover it. The manner in
which Television covers them, it phre.‘
support 10 the communal sctivity in this
country. [ do not have time. | could explain
how the media are playing & very bad role
sofar_as secular polity is concerned,

Sofar as implementation of this secular
polity is concerned, it is enshrined in your
Constitution, That is not done by the
medis—] mecan by the Government-con-
trolled media. It is one thing to show
Hindus and Muslims meeting on Holl and
embracing each other. It Is one thing to
show Muslims and Hindus embracing each
other oo an /d day, or & Diwali day. That
is something else. That can be done. But
Televisions depicts scenes, and those sceoe.
can only fit in, in a State which is theocratics
If Pakistan depict se¢tnes oo the Lahore
Television like that it befits that country,
because it Is a theocratic State. But yours

things, Perbaps .

[
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is a secular State, So, I raise 8 very basic
objection to the Television covering scenes
which promote the nefarious activities
of Hindu chauvinists of Muslim fundaman-
talists.

So, let us resolve to implement the provi-
sions of the Constitution of lodia whicb en-
shrines the broader concept of our life, viz.
secularism.

Now, in Jammu and Kashmir State, we
fought the worst form of communalism
recently duriog tbe elections there. There is Do
time to tell you how we fought, and what wo
told them. But the Muslim_United Front—you
must know a little about the Muslim United
Front—is basically Jamaat-e-lslami coming
forward in a different garb; and it asked the
voters in Jammu and Kashmir State—ihat
must be known to you already—to vote for
Rasool, 10 vote for the Propbet, to vote for
God and vote for Quran.

-

And yet we prossed them to the wall and
we defeated them politically although they
violated election laws. What is the Govern-
ment of Iodia doing against this ideological
oaslaught 7 We told them that it was pot
possible. Perbaps my friend from the Jammu
and Kashmir Siate, Mr. Namgyal must bave
shown you the paper mentioning that even
after taking so oath in the Assembly they
were asking for Nizame Mustafa, But during
the election time, they also asked for Nizame
Mustafa. It is pot possible in India because
60 crore people in India are Hindus; they
will say that they shall bhave Ram Rajya. |
Jonot know whether I should mention the
oame; I will not mention the pame of the
person who was my colleague in the Seventh
Lok Sabha, a very well educated person. He
invited 15 Muslims intellectuals to his home
once only (0 tell them that secularism had
failed because Muslims did not accept it, be-
cause Hiodus did not accept it. Therefore, he
waoted to coovince us that we should accept
the concept of Hindu Ram Rajya in which
Muslims will also be secured. I told him that
450 years back the Church was divorced
from the State, The clock cannot be put
backward, We are all modern people. We
cannot do that. There cannot be Hindu Ram
Rajya here. So, at the hustings we explained
to' Jamaat-e¢-Islami that@we cannot have Ram
Rajya io lndia; we cannot have Nizame
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Mustafa; we cannot have an Islamic State
in Jammu and Kashmir State; we can have
only a secular State. Whatever our Constitu-
tion says, we told them. But even after taking
an oath in the Assecmbly they said that they
wanted an Islamic State. We told them that
even Pakistan could not establish an Islamic
State. Dr. Farooq Abdullah told them rightly
that if they wanted to have an Islamic State,
they could deal directly with Pakistan; they
could leave the State and go to Pakistan and
ask Zia for that. But the point is: can we
bave an Islamic State ? Can we have Nizame
Mustafa 7 We cannot bave them. Similarly,
we cannot have Hindu Ram Rajyr. We can-
not bave Khalistan based on Guru Graath
Sahib because we are baving a secular polity.

SHR] RAMSWAROOP RAM (Gaya) :
But you want Ram Rajya of Gandhiji.

PROF. SAIFUDDIN SOZ: That is
differeot. You will misunderstand that, [
know it better., I wrote on Gaondhiji. But
what is the Government of India’s answer to
this ideological onslaught ? We fought a
battle there in Jammu and Kashmir State and
Kashmir retained the title of being the Crown
of India. We fought a battle against & very
great odd. But this should percolate to the
length and breadth of the country, In the
meantime, the Government of India must be
ready to face this ideological onslaught : and
it can do that provided it takes stock of she

"situation. 1 do not know what Mr. Chidam-

baram did, 1 bad gone to Gujarat and report-
ed io the Parliament what happened there.
Evea the Police Commissioner there was in-
volved in communal activities. He had distri-
buted gwards at a function organised by the
Hindu Vishwa Parishad. 1 had raised this
question when I had gone there with Prof.
Madhu Dandavaté and Mr. Choudhary, We
had raised a question there with the Chief
Minister saying how could this Police Com-
missioner safeguard the safety of the Muslims
who bad gone to Hindu Vishwa Parishad
function and distribute awards ? So, I donot
koow whether he bhas continued there in
Ahmedabad as Police Commissioner,

Then there is no hope that you take
notice of what is happening in this couatry,
Then we fought this battle.
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Mr. Deputy Speaker knows aboutit. 1
" must report about it to you. You bad s
cricket match and you had a man of the
match. The mao of the match and the man
of the clection in the entire Jammu and
Kashmir State was Dr. Farooq Abduliah,
whe had so many odds in his way fighting
over obscurantism, the wuorst type of commu-
palism. Now wheo | mention bis name, 1 tell
you that he deserves a recognition. Delhi
being the Capital of India, let me suggest to
the Home Ministry—and it should go to the
Hon. Priowe Minister also —that the Home
M pistry can organise an sll-party reception
for Dr. Abdullab in Delhi and it shouid
bappen. My friends in the opposition should
understand the kind of plight we suffered in
Jammu and Kashmir State. We had to fight
a brazen form of communulism. Aond there-
fore since we had retained this title of being
the secular crown of ([ndia, therefore, Dr.
Abdullab should receive that recogoition.

SHRI SAIFUDDIN CHOWDHARY
(Katwa) : Organise that. ;

AN HON. MEMBER : A good sugges-
tion. )

PROF. SAIFUDDIN SOZ: Now that
the beil has rung only two or three nounutes
time is there for me.

Oane or two points regarding the minori-
ties, The Home Ministry should organise its
analysis of the facts so far as the minority

* commupity’s problems are concerned on s

scicntific basis. For instance, I want to report
it to the Minister, to this august House,
basically the problem of the minority com-
munity, particularly the Muslim commuo:ty
io this country, is it suffers from great dis-
advantages because of lack of education snd
. because of unemployment. It is out of pro-
portion that this community suffers. T will
not go to the proportion of population be-
cause that is known to you So, the Ministry
of Home Affairs will have to analyse not only
among Muslims, Christians, Sikhs and others,
the level of their attainment in education and
the level of employment of this community.
And T would also invite the poiated attention
of Mr. Chidambaram to the former Prime
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amelioration of minorities in India. And
when | remember Indiraji today, I feel that
that she had organised this programme and
she wanted to exhibit her compassion for the
minoorities and my understanding is that even
if on the paper there are 15 points, it is not
being implemented.

Apd, | have been told through authentic
sources that there is a8 verbal instructioa that
this fifteen Point Programme should not be

‘implemented at all | Although the National
Integration Council discussed this 15-Point
Programme it was not implemented at all,
and I would rcquest the Hon, Minister to
survey whether there is any State where it bas
been implemented.

" Now fially a word about Babri Mosgue.
I will not go into the details. 1| was not at
the Boat Club. May be Mr., Chidambaram
knows what was spoken by the leaders at the
Boat Club. And when you go to the stage
and you sec lakhs of pcople and Bukhariji
and others could speak—you bhave given tbhe
licence—whatever you want them 10 speak,
because you have given a free licence, there
is a licence for anybody to speak whatever
they want to speak, | was not there. But how
long will you have this drama of de-stabili-
sation in this countty 7 If there were three
lakhs tomorrow there can be ten lakhs and
the Hindu Vishwa Parishad can orginise an-
other procession at the Boat Club. I meas
to say that the Babri Mosque question will
bave to be resolved. Somebody told me—
not ooly some friends he spoke just this tige
—that it should be handed over to the
Archaeologica! Dcpartment. | am told that
even Shri Syed Shabhsbuddin wants that th ¢
Babri Mosque should be panded oOver to th®
Archacological Department, But if Shri Syed
Shahabuddin wants, if we want and | am
very sorry (o say, even the Prime Minister
and the Home Ministry, they.do not consult.
the Muslim Members of Parliament. We are
the represeniatives in Parliament. Those who
go to the Boat Club and speak before three
lakhs of people may be some of them are not
the representatives of the people, but I have
been elected by seven lakhs of people, majority
of them Muslims, So, you owe it to usto
invite us, Hon. Prime Minister and the Hon.
Home Minister sho invite us the Muslim
Mecmbers of Parliament and we know tbﬁ solu«~
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tion. And we must resolve this problem very
quickly. Otherwise, it will be very late. If
this consensus is acceptable to Hindus, ‘'may
be it is acceptable to Muslims, that it should
go to the Archacolcgical Department, but let
there be no strife between the Muslims and
Hindus. So, the Home Ministry should be
conscious of its duty. It should not take any
measure, which may promote any short _of
commupalism aod the Babri Mosque question
should be resolved. 1 think Mr. Chidambaram
will come straightaway to answer or will come
forward to answer this question and this
deserves his first atiention.

RUMARI ~ MAMATA BANERIJEE
(Jadavpur) : I rise to support the Demands
for Grants relating to the Ministry of Home
Affairs. The Home Ministry is a very impor-
tant Ministry. This Ministry is playing a very
vital role in the country especially when our
country is passing through a crucial period
when some parochial and fissiparous forces
are trying to destabilise our country.

I bward the specches of some opposition
leaders. | was really shocked to hear the
speech of one Marxist leader. He said thet
Congress (1) is indulgiog io oommumlism._ 1
categorically deny it; 1 strongly oppuse it.
They must know that it was our great leader,
Mahatma Gandhi, who sacrified his life for
tbe sake of the country. Our great motber,
Iodira Gandhi, bhas lost her life for the sake
of our country.

I am really surprised 10 see the statement
day before yesterday — this news came out in
every newspaper— of our Hoon. Chief Minister
of West Bengal. He said : ‘‘Even though
CPM has won the clections, Rajiv Gandhi
is still the Prime Minister.” I do oot know
whether be bas become®®

MR. DEPUTY SPEAKER : That word
is expunged.

KUMARI MAMATA BANERIJEE: How
has be given that statement 2 This Chief
Minister has got the audacity to say this type
of things. They should know that ours is s
democratic institution. Lok Sabba is g demo-

*‘éipun;cd as ordersd by the Chair,
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cratic institution. Democracy cannot be rupn
through the barrel of gun. People’s right and
maintenance of justice are the main thiogs
in democracy. I think, everybody should
maintain dewnocracy all over the country.

362

1 must congratulate our Home Minister
because be has taken bold steps in Punjab,
Tripura, Assam and even in Beogal. 1 must
congratule our Prime Minister that he did not
sit inside the air-conditioned room but he
phbysically went to visit Darjeeling and an-
nounced there openly that we will not allow
any separate Gorkbaland for Gorkba people
and that he will not allow 10 divide Bengal.
I think, these people have tried to make a
political drama. This drama bas been finished
by our Prime Minister. I think, the opposi-

tion members will appreciate the stand of the
Prime Minister on this.

ln Tripura and Assam, Jespecially in
north eastern region, some terrorist forces
like TNV and ULFA are cresting problems.
lo Tripura, you know that our Home Minister
bas already talked to the Chief Minister to
declare some arcas as disturbed arcas. The
situation is very grate there because the TNV

people had killed in 1985 66 people and this.

figure has considerably gone up in 1986 to
114. So it is a very serious situation in
Tripura. In Assam also ULFA activities are
increasing day by day. I think, the State
Government and the Central Government
jointly look into this matter very soriously.

I must congratulate our Prime Minister
and the Home Minister because they bave
given freehold rights to the refugees living in
urban areas. This was their demand since
independence. For the last 40 years they
were fighting for this like anything. This
time our Prime Minister has expressed the

. sencral policy and be bas givea this frechold

right.

Also I must congratulate our Government
because it has written off loans amounting
to Rs. 130.25 crores given to refugee people.
I must congratulate our Government for this.
I think, the opposition parties also will
congratulate our Government for this.

I want to mention some specific points
which are very serious. In my State, thig
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time $5 lakh names have been included in
the voters’ list. This is a very serious matfer.
Bven if you allow 25 lakh” or 26 lakh
names, the oumber which they bave included
last time, from where these extra 30 lakh
names have come ? This is a very serious
issue. You must check the voters' list. These
people have come from outside. The State
Government has issued false ration cards to
these people only to get their votes. If these
things go on, we will see one day that these
outsiders will rule _over India and insiders
will go out because there will be'no other
way. So, I would request you 10 please
inquire into this matter seriously. This is a
very serious matter, Every time from the
border area these people have been coming
and going. So, Sir, please check the border
and also pleasc check the voters® lists and see
whetber they are the citizens of India or pot.
This is my gpinion. Please seize the autho-
rity from the M. Ps. and MLAs to sign for
- the passport and ration cards, This s my
_ request to you because- otherwise M. Ps. and
MLAs. will be in trouble. We will not allow
this type of citizenship cards or other things
but some people who have already ststed in
Parliament that Chioese are pot dving any
barm to us, will be in trouble and they will
be creating trouble in the future. .

I would like to mention one important
point. Please note it, Sir. I do not know
whether Government has given any consent
that police will join the trade union move-
ment. Except in West Bengal, there is no
State where the police have joined the politi-
‘cal movement. In my State, you will be
surprised to know, the pon-gazetted police
association has been formed by the CPlI (M)
people. Those who are supposed to be the
protectors, are the offenders now. People
are not geiting any justice. They have even
campaigned in the elections directly for the

CPI (M) people. When people go to them .

and say, “Please protect us™, they say, “You
join CPI (M) and then we will protect you".
That is the attitude of the police there, So,
Sir, plcase bring an amendment that police

will oot join any political movement or do °

any poiitical work, otherwise...(Inferruptions).

SHR1 SATYAGOPAL MISRA (Tamluk);

This is not true, Sir,..(Interruptions)
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KUMARI MAMATA BANERIJEE : Sir,
it is a very specific issue. | am taking all
responsibility for this. It is a specific issue...
(Iaterruptions) .

MR. DEPUTY SPEAKER : Don't Inter-
fero. Let her finish. I am giving you the
opportunity to deny that. That is all.

KUMARI MAMATA BANERJEE: |
am giving a specific case.

Thirdly, we have scen in the clections
that some Home Guards have been recruited
from the party cadre, It was said in the
Budget Speech that already Rs, 17 crores
have been provided for Home Guards. | do
not know what is the neced to recruit these
Homre Guards from the pany cadre. -Why
that Government is not recruiting these
Home Guards from the Employment Ex.
changes ?...(Interrupiions)

SHRI SATYAGOPAL MISRA : This is
oot true, Sir  (Iaterruptions)

" KUMAR!I MAMATA BANERJEE : You

may say whatever you like. Freedom of

speech is there. You can speak whatever you
like (Interruptions)

SHRI SATYAGOPAL MISHRA : Where
is the evidence ? You caooot teli®, . (/aterrup-
'bﬂ) -

KUMAR!I MAMATA BANERJEE: |
am not telling any®. Whatever | am saying
is cent per ceat true. It is absolutely correct.

MR. DEPUTY SPEAKER : That word
is uoparliamentary. [t should not go on
record.. (Interruptions).

KUMARI MAMATA BANERJEE : Yes,
1 am an outspoken girl. Yes, It is my nature,

Lastly, Sir, 1 would like to raise a serious
matter., We have seen that previously when
the police was recruited, it was recruited
through Employment Exchanges, but last time
we have seen that before the elections, the
State Government has recruited the police

. e 22 e e 2

* Expuoged as ordered by the Chair.
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without going to the Employment Exchange.
They have recruited directly from their cadre.

I want to. know whether it is permissible or
not. y .

Another point which I would like to raise
is that,..(Interruptions) 1 have not ssid-it
carlier, 1 am pointing it oot pow. Sir, regard-
ing women prisoners I would like to say
something. Ip my State 1 koow so many
women prisoners, They are in the jails
without any case and without any jusice.
Those who are the accused persons are
moving outside the jail but those who are
the actual victims, are in the jails. So, you
must look into the matter and take appro-
priate action to release these women from the
prison. Tbis is a very important issue.

Next 1 would like to mention about the
Assam issue. | do not like to discuss it
claborately, but in Assam we have seen that
io Brahmaputra Valley, slready 40,000 people
have been evicted.

In Barak valley Gqvernment have issued
notice to one lakh people. They are going 10
be evicted from the valley. Without proper
rehabilitation arrangements, how can these
people be evicted? It is a very serious
matter.

Law and order is a State subject. But it
is also the Central Government's responsibi-
lity to keep a watch on it. | would request
the Government not to consider the illegal
Act of 1983. If you coasider it, minorities
will suffer. They will face many problems.
Please try lo thing over this matter.

1 am associated with the Fire Officers
Service Association Due to lack of moderni-
sation, lack ¥ modern equipments in this
Service, these people are not able to do good
service. Please allot more money to the Fire
Service Depurtment. Otherwise they cannot
do snytbing.

Lok Sabha-is a democratic institution. It
js the highest forum of our democracy. We-
may lose elections. Because it is part of
democracy. Some time we will lose and some
time we will win. But it does nat mean that
our supporters will be murdered. After all it
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is election. We want our Congress program-
mes to be made known. Thousands and
thousands of workers are now homeless,
They are staying here and there. Poor people
have been murdered by . the C.P.IM,
people. The State Governoent is taking no
interest...(/nterruptions) With the help of
administration,...

(Inserruptions)

SHRI SAIFUDDIN CHAUDHARY :
Will this form part of the records ? Can
anything and everything go on' record ?
Aonything and everything cannot go on
record.

(Interruptions)

MR. DEPUTY SPEAKER :I will go
through the record. If there is anything
objectionable, I will expunge it,

KUMARI MAMATA BANERIJEE : Law
snd order may be State subject, But it is the
responsibility of the Central Government to
kesp a watch over the State Government 80
as to maintain peace and security and come
munal harmony in our country. As M. P.
we want protection. If there is no protection
to M. Ps and M.L . As, where lies the demo-
cracy ? Democracy will fall.

(Interruptinns)

MR. DEPUTY SPEAKER : Shrimati
Usba Thakkar.

{Translation)

SHRIMATI USHA THAKKAR (Kutch)t
Mr. Deputy Speaker, Sir, I support the
Demands for Grants for the Ministry of
Home Affairs. Just now the golden rule
(Ram Rajya) of Lord Rama was discussed
and some Hon. Members “presented his rule
in a different light but 1 want to tell them
that Lord Rama is not merely a God of the
Hindus but he was the epitome of discipline
and digvity and his rule is a model for us,
Not orly the Hindus but the Muslims would
also agree that his going away to the forest
to obey his father, the ordeal by fire whicl’
made his wife pass tbrough, and even going
to the extent of abadoning his wife indicate
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the ideal nature of his rule., It was due to
this reason that his reign is considered to be
the ideal one and we still remember it
" Hence, Lord Rama does not belong to the
Hindus alone. We are still proud of the
good thirgs and qualities of his reigo and he
epitomises discipline and diguity.

PROF. SAIFUDDIN SOZ (Baramulia) :
We also have faith in Lord Rama and we
va‘lue- bis reign but when we refered to
Hindu Ram Rajva we were implying that
tt.ut represents communalism and there is a
difference between the two,

SHRIMATI USHA THAKKAR : One
Hon. Member while criticising Hindi answer-
ed a question asked in Hindi in Kannada
language although Hindi is our National
Language and Kannada is a regional langu-
age. I want to submit through you that
facilities for translatiog the entire proceedings
of every consultative committee and that of
th_a meetings of the Foreign delegations into
Hindi should be made avallable,

S.ir. the Ministry of Home Afairs by
constituting the Women's Battalion bas
Prescated a very good example which will
boost the morale of women and we are very
proud of it. It is a matter of great pride that
the Home Ministry bas madc cfforts to form
a Women's Battalion. The Late Shrimati
Indira Gandhi had also done plenty of works
for.the progress of women and for enhancing
their seif-confidence. While speaking on the
subject of communalism, the Hon. Members
have expressed their different opinions. |
jmmld submit that communalism is practised
10 several places in the country today. In
this connection, sometimes the Central
Government and sometimes the State Govern-
meots are asked to solve this problem. 1
would say that why should not we resolve
the problem ? My suggestion is that 5 Honm.
Members from the fuling party, 5 Hon,
Members from the Opposition and some
mf:inl workers should sit together and solve
t!!us issue through oegotiations. If any ope
sided decision is taken in this regard then it
would be alleged that it has been inposed by
the Congress Government,
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Sir, commuopalism is alio prevalent in
Gujarat. It has reached frenzied proportioas
there. In this connection, I will like to give
an example from my constituency in this
State. In my constituency there was once a
Commander-in-Chief named Shri  Fateh
Mohammad who on seeing the country under
danger, along with another valiant man
Meghji Seth fought shoulder to shoulder
keeping the natien abdve religion and set np
a democratic rale of Varbhaiya in the coun-
try at a time when democracy had not been
.established anywhere in our land. Hence, |
submit that we should follow the path shown
by Mahatma Gandhi, Nehruji and Indiraji.

Sir, secondly, when the Hon., Prime
Minister had presonted the Muslim Women's
Bill here and it was passed subsequently, the
people bad said that it was Dot neccessary to
pass that Bill and whatever judgement the
court bad given was correct, Sir, our Hon.
Prime Minister understands the difference
between religion and justice. It is believed
that justice is blind but religion is a different
thing. After passing the Muslim Women’'s
Bill, a law was liamed for them and it should
be accepted, The Hon. Prime Minister has
acted like Lord Shri Krishna in this matter
who had supported the Pandavas instead of
the Ksuravas This is the conduct of our

Government.

.

Sir, 1 request that we should strengthen
oar retigion with our good behaviour.

»

Mr. Deputy Sreaker, Sir, in the case of
Punjab Accord the Central Government has
come out successful. Before elections were
hsld in Punjab, | had a talk with one Hoa.
Member from the opposite benches. He had
criticised the Hon. Prime Minister and had
said that elections will not be held properly
in Punjab. Bat | sm happy to state 1oday
that by holding peaceful elections in Punjab
the people of the country have realised bis
peace-loving nature. The so-called prominent
leaders of the B.J P, had been insisting again
and again for President’s Rule in Punjab as
the Barnala Government had been unsuccess-
ful but the Centre has acted in the interest of

“the nation and today the Barnala Govern-
ment is getting the support of the Sikhs as
well The people in Punjab are now realising
that certain foreign powers sre eager to see
our country disintegrated as it has happeaed
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in Bangla Desh but the people of Punjab are
the successors of the great martyr Bhagat
Singh. The country is proud of such noble
sons.

1 will now submit about the other back-
ward classes. In my ares there it 8 com-
munity named Sorathia, It is a branch of the
Abir community, While the Ahirs have been
iocluded in the backward classes, the Sora-
thias have been denied or this benefit. 1
would request that the Sorathia community
should also be treated as Ahir commupity
and should be include in the backward
classes,

My constituency is located on the border
arca which is on the sea side. Smuggling is a
thriving activity there. I have written that the
fishermen from Pskistan often intrude ioto
our territorial waters and take away all the
good Gsh. It also increases the possibilities of
espionage. It is a matter of satisfaction that
our Government has paid immediate atten-
tion to it and some boats belonging to the
fishermen from Pakistan have been captured,
Strict laws should be framed against those
indulging in smuggling activities. 1t is an act
of treason and the traitors should not be
released on bail. As soon as these people are
released, they engage themselves in espionage
activities once again.

Many people of my area are residing in
other countries. Some families which are
either afflicted by some discase or old age
want to come back. These families acquire

tourist visas and come here, They are asked

to go back and bring entry visas from there.
1 request the Hon. Minister that they should
be issued eontry visas-from the External
Aflairs Ministry in our country itself so that
the old, the sick and the farmers do not
incur unnecessary expenditure and take
trouble of going back to the forcign coun-
tries from where they come.

I agree with the Hon. Member's proposal
of consiituting Development Boards accord-
ing to Article 311-2 of the Constitution,
According to this Article some parts of
Aodhra Pradesh, Vidarbha in Mabarashtra
and my coostituency Kutch in Gujarat are
backward areas. Development Boards should
.be constituted in these arcas in accordance

Home Affairs

with this Article of the Constitution. In 1976
Late Shrimati Indira Gandhi gave her sance
tion for a Development Board to be consti-
tuted for Kutch but unfortunately it was
rejected by the Janata Government in 1977
and we did not get the Board. Therefore,
Development Boards should be set up in
Andhra, Vidharba and Kutch. Will the
Government fulfill the promise made in the
Constitution ? It would enable our backward
areas to make progress faster.

SHRI RAMSWAROOP RAM (Gaya):
Mr Deputy Speaker, Sir, I support the
Demands for Grants of the Ministry of Home
Affairs and through you, would like to make
some submissions to the Hon. Minister of
Home Affairs. Today the atmosphere of
communalism is being crezted in the country
by some reactionary forces. Some people are
endeavouring as to how they can weaken the
strong India. It is a conspiracy not only at
the national level but at the international
level also to create disturbances by involving
the pecople in petty disputes to weaken the
strong and progressing India. We bave agreed
on the secular characltor of our country. We
will not mix religion with politics. Rather,
we will create an atmosphere by our secular
character where every citizen of our country
will make progress. We have also adopted it
in our Constitution and on that basis, we
have been continuously progressing for the
last 40 years, But some communal forces
want to push back the country by creating
disturbance in the name of religion, language
and regionalism.

18.00 brs,

Just now the dispute of Babri Masjid—
Ram Janam Bhoomi was raised [ do pot
want to involve myself n this dispute. Our
colleague has said one thing that Ram Rajya
feeds Hindu Communalism. The slogan of
‘Ram Rajya’ has been given to us by
Gandhiji. 1t means socialism. The pious feel-
ing of Ram Rajya canoot be minimised by
terming it as Hindu Communalism. I want
to say that the religion should not be pro-
pogated through mass media. It should be
stopped and if nece.sary new legislation
should be brought to bano religious propo-
ganda on television and radio. When we bhave
secular character, such propoganda should be
banped,
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I want to say :hat religion is a private
matter and pablic places should not be used
for this purpose. Yesterday about 2.5 lakh
Muslims offerred prayer at Boat Club
ground. Reacting to it. tomorrow 10 lakh
Hindus will organise a prayer at Boat Chub.
Such things should bave been banned on
that very day and nc propagation of religion
should be allowed —be it Hindus, Muslimes,
Sikhs or Christians. Only political rallies
with a secular character should be allowed
there.

SHR!1 UTTAM RATHOD (Hiogoli):
But if it is politics in the name of relgion
then what should be done ?

SHRI RAMSWAROOP RAM : That
shonld also be banned. I vehemently oppose
the politics based on religion. 1t should te
totally banned. The Government has com-
mitted mistake by allowirg congregation at
Boat Club. | do not know whether such a
thing came in the mind of our Minister of
Ioternal Security or not In 1980-81, a
Kisan Rally was held st Boat Club under
the leadership of Shrimati Indira Gaodbi
which was attended by 16 lakh farmers from
all over the country Boat Club is not a
place for offcring prayers. The rallies orga-
nised at Boat Club stould demonstrate
secular characier of the country and not the
commeuoal charecter, It is a mistake on the
part of the Goverament.

Now I would like 10 say something,
through you, about weaker sections of the
society. Today we see in Bihar, particularly
in my constituency, Gaya that the poor are
headisg towards a period of awakening.
Hon Prime Minister has declared under
20-Point Programme that land reforms
measures will be taken up and if there will
be'any hurdle or legal hinderances in carry-
ing out these reforms these will be removed,
In 1975 when land reform m-a ures were
taken up as a movement, 20 lakbh hectares
of land were declared surpliue and it wss said
that the surplus land woild be distributed
among the poor. Shri Jagannath Mishra,
the then Chief Minister of RBihar had tried
to distribute the surplus land documents
regarding the allotted land were also given
10 the poor, But the Janata Party Govern-
ment evicted them and as a result of that,
grue-some crimes were commitied in
Dba-ampura. Patrahita, PBglachi etc. The
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atrocities on Harjjans were given to us as
legacy of Janta Party. Even today the peaple
are having the documents with them but
they have not been told as to where land has
been allotted to them.,.(Inrerrupions).

Mr. Deputy Speaker, Sitr, ] want that a
central team should go to the areas like
Gaya. Jahanabad, Nawada, Rohtas, Bhojpur,
Aurangabad etc. to find out that the land
distributed to the poor is actually under their
possession or not.

It is a matter of happiness that the
percentage of crime has been brought down
due to the untiriog efforts of the Govern-
ment. The perceniage of crimes committed
was 7.6 in 1982; they were 16 per cent in
1983. 148 percent in 1984, 13.8 per cent
in 1985 and 9.2 per cent in 1986. We are
happy to see these statistics. 1 would like to
thank the Hon, Mibister that he bas im-
proved the law and order situation. But om
the other band we sce that :

{ English)

“With regard to the left wing extremist
violence, 408 incidents came to the notice
during the year. The majority of them were
in Andbra Pradesh and Bibar.”

{Translation)

What are these 408 incidents reported in
your Report 7 These are all relating 1o the
and disputes. The pecople have been evicted
and as a result of that their bardships are
increasing day by day Therefore, 1 would
request through you that a ocentral team
should be sent there for monitoring the
situstion and find out the reasons as to why
the situation is deteriorating there day by
day and the jncidents of murder are taking
place every now and then, | do pot wagt to
80 into the details whether the poor or the
rich are responsible for such incidents but 1
would like to know as to why the Govern-
ment is silent over this issue. The surplus
land should be distributed.

Mr. Deputy Speaker, Sir, the 2Cth Point
of the 20-Points Programme is—the sensititive
administration. The sensitive administration
18 not possible unless the good intentions of
our Hon. Prime Minister are not given
practical shape. What is sensitiveness 7 Do
the police officers, SDM, SHO and Collector
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possess sensitiveness today 7 I remember that
there used to be a2 code of conduct for the
Government officers and every officer had to
work in the remote villages for a certain
period. Under the said code the collector
bad to work for some days in the remote
villsges and the B.D.O, bad to work in the
remote villages for ten days. Similarly, the
SHOs were asked to live among the poor to
understand their problems. 1 would like to
ask the Hon. Mipister that upto what extent
the code of conduct prepared for the
Government officers hss been followed ?
How many collectors or other officers in
Bihar have worked in remote villages as per
the Code of Conduct 7 Today there is no
sensitiveness left. When the code of conduct
is not followed, how sensitiveness will be
there in the administration. The administra-
tive units, particularly io Bibar State lack
sensitiveness. Mr. Deputy Speaker, Sir, I am
submitting 8 very important thing.

(English)

MR. DEPUTY SPEAKER : It is enough.
Please cooclude.

SHRI HARISH RAWAT (Almora) : All
are very very important points.
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MR. DEPUTY SPEAKER: All are
relevant points...

(Imterruptions)

MR. DEPUTY SPEAKER : Let him give
it io writing to the Minister,

(Traaslation)

SHRI RAMSWAROOP RAM:: By this
you will come to koow... (Inferruptions)
1 want to say that the administration in
Bihar of Uttar Pradesh bas been polarised on
the caste ling,

\English)

MR. DEPUTY SPEAKER : Now, the
House stands adjourned to rcassemble to-
morrow at 11 of the Clock.

18.12 brs.

The Lok Sabha themn adjourned till
Eleven of the Clock on Thursday,
Apell 2, 1987 Chaltra 12,
1909 (Saka).
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